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LOK SABHA

Wednesday, March 3, 1965/Phalguna
12, 1886 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Teachers’ Constituencies

+
( Shri Yashpal Singh;
Shri Bhagwat Jha Azad:
Shri D. C. Sharma:
Shrimati Savitri Nigam:
shri P. C. Borooah:
*223. i Shri P, R. Chakraverti.
Shri K. N. Tiwary:
Shri Hem Raj:
Shri Ramachandra Ulaka:
_ Shri Dhuleshwar Meena:
Will the Minister of Education be
pleased to state:

(a) whether his attention has been
drawn towards the press reports
that teachers all over the country will
offer Satyagraha in March to protest
against the abolition of the teachers’
constituencies; and

(b) if so, whether Government
agree to the method of Satyagraha
being resorted to by the teachers?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) No, Sir.

2299 (Ai) LSD—I1.

sft qerqre oy : fow ag & wwr-
FO R wfaa wafz w1 a9 awWr
o1 faur afoest & Arfade faar oman
¢ S g ¥ wowl F ¥ it ge W
AT F A HT AT "I 7

Shri M. C. Chagla: The question of
teachers’ constituencies and also
nomination hag not been considered
by the Central Government at all
That is really more in the nature of
a political question than an educa-
tional one, and no decision has been
taken by the Union Cabinet.

st qye feg . g W oY
AT a9 @ § AR T § gwh
AT w1 @ § 99 "wwg
) O & fag Y aF 78w @
gafkg, wmrEc @ E?

Shri M. C. Chagla: May 1 say
this? It is extremely wrong on the
part of teachers to talk of statyagraha.
1f teachers themselves are not dis-
ciplined, how can they expect dis-
cipline from students? We talk of
indiscipline of students. If the
teachers do not set an example to
their own pupils. .. ...

Mr. Speaker: That is the condition
at this moment. And 1 regret to say
that nowadays, the notices that I am
getting every day in the morning at
very short notice sometimes are all

about strikes by doctors, workers,
teachers, dock workers, factory
workers and so on. Everywhere

there is g strike except in the case
of Members of Parliament!
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8hri M. C. Chagla: Except in the
case of the Members of the legisla-
ture. They do not go on strike. But
how can this country function if our
teachers sgtart striking?

Shri S. M. Banerjee: It is a mani-

festation of anger against the Gov-
crnment.

Shri Buta Singh: Last year also
when the question of the teachers’
constituencies came up here the hon.
Minister had told us that some of
the State Governments had written
to the Central Government to abolish
the teachers’ constituencies, and I
found the name of the Punjab Gov-
ernment alsp in the list. Since there
is a change of Chief Minister.

Mr. Speaker: The hon. Member
should ask a straight question.

Shri Buta Singh:
the question.

Il am coming to

Mr. Speaker: Not after such a big
preface. He should ask a straight
question.

Shri Buta Singh: I wanted to refer
to the reply given.

Mr. Speaker: The question js there
and the reply is 4also there. The
hon, Member's question should be
straight. '

Shri Buta Singh: With the change
of the entire Cabinet in the Punjab,
may I know whether the hon. Minis-
ter is in a position to tell us whether
he has received any fresh reply on
this subject from the Punjab Gov-
ernment?

Shri M. C. Chagla: No, I have re-
ceived no representation whatsoever
from the Punjab Government.

Shri D. C. Sharma: This right was
granted to the teachers when the
new Constitution was promulgated.
May I know the reasons that have
weighed with Government to with-
draw thig right from them while this
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right is being conceded to other
categories of workers, as for instance,
the members of the Municipal Com-

mittees and other Local Self-govern-
ing Bodies?

Shri M. C. Chagla: The questiom
is based on an assumption which is
not correct. The assumption is that
Government are withdrawing this
concession. As 1 have told the
House, Government have not come to
any decision on this question,

Shrimati Savitri Nigam: In view of
that fact that most of the teachers’
associations have resented this step
of Government, may I know whether
any step is being taken......

Mr. Speaker: There is no decision.
So, what is the step to be taken?

Shrimati Savitri Nigam: It has
been stated that the teachers’ consti-
tuencies are going to be abolished...

Mr, Speaker:
abolished.

Only going tc be

Shrimati Savitri Nigam: That is
why the teachers have made a re-
presentation.

Mr. Speaker: Government say that
no decision has yet been taken

Shrimati Savitri Nigam: I know
that. That is why I want to know
this. In view of the fact that Gov-
verment have not taken any decision
so far, may I know whether they are
going to drop this idea altogether?

Some hon. Members: Why should
they drop it?

gShri M. C. Chagia: In a democracy,
one should go on thinking all the
time.

Mr_ Speaker: It is a suggestion for

action.

ot forw ATCEW ; AEWE T BT
a1 Afew goeTe ® faar Tw €W
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WrArfarom T A s &

faw fo wro WITo W7 XEAWTH ®IA
FT WY T FT HFE TORT Y 7

Mr. Speaker: That is alsp a sug-

gestion.

Shri M. C. Chagla: My hon, friend
should remember that education is a
state subject.

st wo Ao famrll: w=r wEEW
F Taman ¢ & iy 2 fefamm a@r‘
forar mar & W) AT e AfagTA
g | & s wmgan g e g oA A
A9 A AN Aferwy § T o
W@ gu AT aE J& wg i
arft 7 v aw fefaws & foar srqm ?
7 ¢ enewfefae aav awd § ?

Shri M. C. Chagla: No timelimit
has been fixed. The matter is under
consideration, It is a matter which
we have got to consider from all
aspects. We have to invite the
opiniong of State Government. I am
sure we will also consider the views
of the teachers and then come to a
decision.

Shri Hem Raj: When functional re-
Ppresentation is given to other inter-
ests, why should it be taken away
from thdse who are already having
it?

Mr. Speaker: That has been put
already.

ot farrare qredm : favig A&
o T i qer wfeal ¥ A @
ey ¥ qer o ?
Shri M. C. Chagla: I am sure all

interests will be consulted before we
come to any decision.
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o goefere www ;. O AW
wfeggedy § & carfowr % weht &
W oo & WY W I N v T
t ? rehagae ST 0 9 §,
oy § 7% Ty Wig F o ader
T & W ag W TF wTr § oA
HE FT I T T I w7 7

Shri M. C. Chagla: Uniform scale
is a different thing. 1 have written
to all the Chief Ministers more than
once pointing out to them that it is
extremely desirable that teachers in
government institutions ang private
institutions should have parity in pay
and other emoluments.

Pakistani Spy Ring in Delhi

+
(‘ Shri P. C. Borooah;
Shri Prakash Vir Shastri.
8Shri Jagdev Singh
Siddhanti:

Shri 8. M. Banerjee:
Shri Yashpal Singh.
Shri M. L. Dwivedi:
Shri Bade:

Shri Onkar Lal Berwa:
Shri Bhagwat Jha Asad:
Shri D, N. Tiwary:

Shri Surendra Pal Singh:
Shri Kapur Singh:

Shri Narasimha Reddy.
Shri P. K. Deo:

224 {

-

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons who
have been apprehended in connection
with the Pakistani spy ring unearthed
in New Delhi in December last; and

(b) the action taken against them?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.

Mishra): (a) Eleven.

(b) The matter is still under in-
vestigation.

Shri P. C. Borooah: Has the in-

vestigation revealed the modus
operandi of this spy ring? It so how
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does this spy ring function and what
is the nature of the secrets revealed
thereby?

Shri L. N, Mishra: It will not be
advisable to disclose all those details
here. But of course, many things
have been found.

Shri P. C. Borooah; Have any per-
sons been charged under the Official
Secrets Act? If they have been
charge-sheeted, what ig the precise
nature of the allegations?

Shri L. N. Mishra: Charges have
not been framed. The investiga-
tion is almost completed. Evidence
are being scrutinised by legal ex-
perts and a decision on the question
whether prosecution can be launched
will be taken shortly.-

Shri Surendra Pal Singh: It has
been reported that the person who
was grrested near the Pakistan Em-
bassy for spying activitieg is a dis-
missed employee of some defence
establishment near Poona. It this is
correct, may I know the grounds on
which he was dismissed from that
establishment?

Shri L. N. Mishra: T have not got
that information with me,

st wo w0 fyadt: fufedy 3
TR M HEE § I 999 T I
wg ¥ f& afearh giwfreT s w<
@ ¥ S w7 ITHT T@qT ATHC AT G
t ? afz 7€ ot Tt o Qo Ay
Nardy?

Mt Wo Wlo faw : wig o &
T8 g faw W 40

ot st feg Ferreft : wrcwre &
i e fawmr & w ge sgEw
wy gu & off fir s oot o wafa
T N AN & e et w
T3y § woar A faar wqwfa o &
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afeerht agt faelt ¥ & gt A
SR Y ST qar Ty § ?

ot ®o ATo fAW:  ¥® A I
T R T% g1 T W v
WX T AT § A T HA Fréars
o §

Shri S. M. Banerjee: What is the
total number of persons arrested in
connection with this spy ring in Delhi,
and are senior government officials
including senior army officers also
involved in it?

Shri L. N. Mishra: Some officers
are involved in it. I cannot give the
exact number. As [ said earlier, 11
persons have been apprehended.

Shri S. M. Banerjee: My informa-
tion is that an army officer is also in-
volved in this. So I wanted to know
whether among these, any army
officers are involved.

The Minister of
(Shri Nanda): At present, we have
no such information. But in the
course of investigation, wherever it
leads to that, we will have to go into
it. It would be found from the in-
vestigation.

Shri S. M. Banerjee: Among the
11 persons who have been arrested,
are there senior army officers in-

Home Affairs

volved? My information is that
among the arrested is an army
officer.

Mr. Speaker: This is what he

said. He cannot say at present whe-
ther those 11 gentlemen include anwv
senior army officer.

Shri Nanda: Those 11 do not, but
in the course of the investigations if
anybody else comes in, I cannot say.

ot quare fag : w7 R & 9
Nt @ I@ w1 weEwe § fr fead
o A § o W # gy § o e

ITgE T & AN AT ¥ WAWITTE
TO® ¥ agt AT ETH F
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oft ®o Ao fawy : HIX EL |

st wieTe st *ear: & ST
Tz g 6 9 fg qver mv § Su
qm feaa faeaes qamd ¥

st ®Wo ATo faw : favmew qaTd
FNITTE WA H AAL

oft g1o Ao fram@t: & S
gt § fe wn ag & ¢ fs widlm
AR ¥ WTES T HOT a0 A W
T o agEar #1@ | W o
2 @ T 7 99 At & fawms
Fq1 w8t ¢

st ®o AT forer : TwAT WY o §
RGN g AR Eqmar g fe
o fag o v & SEEr T v
1 ad G Y, WY T qF A A
A AT WY g 97 AN & fAy oo o
TE@ AN T § |

st gro Ao fardt: ¥ qur @
fr for vl 3 ooy o0 & S T
AN I QRE. ..

TR AP : Y AT NI §
f& ot a% v sréat gk

st wo ATo faw: &% Fawmar
o 0 &) ot & 1 T oY o AR
@A WY g § W ko wrdard
Y e g !

=t gTo ATo fwrd: AT @ATT &
vara 7t faar mav

weqw WP : W1 WY A ¥
aIeT qHY § A IR A wriard #
Al

st wo ATo faw : 4y g M a™
T
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ot ®o wro fywdt : swww WY g
o wdw agy & vk ff Afer o
s TR | WOy
T g

Shri Kapur Singh: In this con-
nection, the expression “Pakistafi spy
ring”, an ominous and ponderous ex-
pression, has been used throughout.
1 want to ask whether the real facts
are not that a certain number of
Indrans have been caught or suspect-
ed of passing on important official in-
formation to those connected with
Pakistan. If that is so, is it not a
fact that this kind of activity conti-
nuously goes on in all capitals of the
world as a rule?

Shri Nanda: That is unfortunately
so.

Mr. Speaker: Q. 225. Shri D. N.
Tiwary,

Shri Hari Vishnu Kamath: Q. 234
may also be answered along with
this.

Mr. Speaker; No, Sir.

Shri Hari Vishnu Kamath: Both
deal with corruption.

Shri Hathi: Does the Chair want
me to reply to both the questions?

Mr. Speaker; If it ig convenient
for the Minister to answer the two
together, if he feelg that both are con-
nected, I have no objection,

Shri Hathi:
nected.

Anti-Corruption Measures

I think they are con-

+
(Shri D. N. Tiwary:
Shri Surendra Pal Singh.
Shri Bishwanath Roy:
Shrimati Savitri Nigam:

Shri Narendra Singh Mahida:

*225. Shri Solanki;
Shri Narasimha Reddy:
Shri D. D. Puri:
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| Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Rameshwar Tantia.

Will the Minister of Home Affairs
be pleased to state:

(a) whether any new and effective
method has been devised in consul-
tation with the team of U.S. experts
who came in Degember, 1964 on the
invitation of Government to effect-
tively deal with graft in services and
public life; and

(b) if so, the broad outline ther -
of? )

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) and (b). Three officers from
US.A. came in November and
December, 1964. One came to
advise on the legal  aspects

of investigation and prosecution; the
second to advise on police adminis-
tration and the third on reform of
personnel administration. Their re-
ports have not yet been received.

I am sorry. Q. 234 is not connected.

Mr, Speaker: That is what I gaid.
Then the Minister thought that they
were connected. The Santhanam
Committee Report has many other
things also.

sft gro Ao fowrdt : w1 & ww
awan g fr g afafa & aeeii W
Jo THo UFawEw ¥ % R gf A
Al | R A A g g Y Y I
w1 ®r wF AT

ot g : ®E avea @ gg o

oft gro Avo forerdy : & ST TTRAT
g fr fr ampw 9 I feerwm gu,
T AR BRFA & AR gu ar
A ¥ wfy W Y & Y
g
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oft g ot : SR W AT 9T Y A
gt o Tafeivm & o & Y oy gfew
wAfeiw frq ag ¥ § abm, &

M &, ofew efafeww &%
g wfx

Shri Surendra Pal Singh: I3 it a
fact that the team of experts recom-
mended to the Government that a
law should be enacted to codify
clearly the conduct for the Ministers
as has been done in the United States
and, if so, may I know the reaction
of the Government of India to this
proposal?

Shri Hathi: No such discussion took
place; no such talks happened.

Shri Bishwanath Roy: May I know
the special reasons of taking help of
the foreign specialists in matters
which have strictly internal nature?

Shri Hathi: There was no question
of taking any help in internal
matters. But it so happened that the
Home Minister was mentioning this
question of tax evasion and other
things to the Ambassador of the
United States and the latter said that
there have been a number of attempts
made there in regard to such infor-
mation and other things and that
they have some special persons who
can go and advise, and so they came
here.

Shrimati Savitri Nigam: May I
know whether any terms of reference
were given to those people to make
any investigation on that basis or
whether they made investigation of
their own accord?

Shri Hathi: No terms of reference
were given but naturally they dis-
cussed with the top-ranking police
officials; they saw our working. and
from the discussions, whatever they
found worth suggesting, they will
suggest. They have not given any
written report; they ‘have only dis-
cussed things.
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Shri Narendra Singh Mahida: May
I know whether it is the policy of the
Government to consult foreign experts
an every matter and are we not
capable of dealing with such mea-
sures?

Shri Hathi: It is not the policy as
such to call experts for every matter
and on all matters.

Shri Narendra Singh Mahida: The
second part of my question was not
answered: are we not capable of
dealing with such matters?

Mr, Speaker: That judgment is
with the hon. Member himself.

Dr. L. M. Singhvi: Do the Govern-
ment realise that we hold thig coun-
try and the legal profession of this
country to ridicule by inviting US
experts to advise us on the legal as-
pect of investigation? The Govern-
ment is asking people who know
nothing about Indian laws to advise
us on the legal aspects of investiga-
tion, when we have a very fine legal
talent in this country.

Shri Hathi: It is not a question of
asking for legal aspects mainly, but
really it was the process of investi-
gation and connected with investiga-
tion, the procedure. It is not the law
aspects only.

Shri Harish Chandra Mathur: Is
the Government aware of the intense
public feeling that we are subjecting
ourselves to ridicule in this matter,
and with conditiong widely differing
from here and America, we are talk-
ing rather too much and doing a
little, much less?

Shri Hathl: So far as the investi-
gation of crimes is concerned, I do
not think it is a matter for ridicule
if we make attempts to strengthen
the investigation. (Interruption).

Shri Harish Chandra Mathur: Are
they aware of this feeling?

Mr. Speaker: Order, order. The
hon. Minister of Home Affairs is
rising.

PHALGUNA 12, 1836 (SAKA)
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The Minister of Home Affairs (Shri
Nanda): There are certain technical
aspects of the working of the police,
facilities and aids, in order to make
their work effective. I do not think
we should take the stand that one
country or another—if there is any
kind of specialiseq exeprience in some
direction, any consultation on these
aspects— (Interruption).

Shri Raghunath Singh: Why not we
send some of our own experts there?

Shri Nanda: We are doing that
also.

st TR zifear : e X frewr
&: 7 ¥ dx sfer FToww & 9
qT ¥to wTe Wo & wwAlT S M
§ | =1 awR 97 W Afefew 1w
T T HIAT T

W ARG : 97 U A |

ot fawfa faw  fggram &
3 9% 9 w0 §, 9% R
QY ™ § R T a® urew ue
wife § ST START A FTH §GT FIER
) FHAFT ¥ THIE AT HT WRTRL
frlg v Y @ ¢ 1 & SRAT
Wi § fr # aR w9 [wm
T |

ot gt : SET &Y w77, W@ wer-
IR IFAF Y

wew g : v s frgfe i
wga & fr wl ® ¥ w7 97 A"
Ll

oft T : §F AT H1 WeLTHTT
g FIA § 77 a1 W ® q A
1€ wfrgaa 377 & foa 4gd) goman
TAT 9T | qE HTT 4 AALALT AV
wrafeqirum Qar &, av wHre o qfere
grafiid o & faq s aar auw
217 wifed, sa & fag
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Shri Thirumala Rao: Has the Mono-
polies Commission taken advantage
of the presence of these experts and
alsg told them about their programme
of work?

Shri Hathi: No. Sir.
police officials met them.

I think the

Shri P. R. Patel: We have got the
Sadachar Samiti and yet we have to
consult these foreign experts, and so,
may I know whether the Sadachar
Samiti is not capable of doing the
job?

Shri Hathi; Ag I said, these officers
did not discuss this. In order to
clear the minds of hon. Members I
would like to say that the aspects dis-
cussed were: investigation, techni-
ques of investigation of specialised
crime, interrogation, modern facili-
ties for scientific aid. patrolling, set-
up of control room, central, regional
and local communications etc.

Shri Surendranath Dwivedy: One of
the members of these experts has ex-
pressed the opinion that it is a sound
principle to make enquiries by the
police against allegations against any
minister. May I know whether the
Governmet agree with this view and
whether Government are not prepar-
ed to change the procedure which
they have adopted in the matter ot
enquiry against the Orissa Ministers?

Shri Nanda: They gave information
about what they were doing, As has
been pointed out, we have to carry
on our work in the light of our con-
ditions, circumstances and perform-
ance. I am not giving any answer
directly to that question because it
does not arise out of this.

d}m‘:w wga : & “wEAr
arga § e o fade & oY gem aQ
g I ww aw HW N v @,
91X 3 gETT w7 R4T § WT A GEX 0
v ST ?
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it gt oy I ford A
o

Shri Alvares: From the many
statements of the ministers we under-
stand that what ig considered corrup-
tion here is not so in other European
countries. May I know from the hon.
Home Minister whether the recom-
mendations of the U.S, experts will
be treated with such discrimination?

Shri Nanda: That was not in the
terms of reference for these people.

Shri A. P, Jain: In view of the
general dislike of the House against
the import of experts for all and
sundry things, is the Government
prepared to give a second thought
that experts should not be called on
all matters?

Shri Hathi: As 1 said, these ex-
perts were not called for “corrup-
tion”. They were really specially
called for investigations and the
modern techniques of investigation.
We are not going to call experts for
all and sundry matters,

Dr. L. M. Singhvi; The Minister
while answering a question said that
one of these experts had advised
specifically on the legal aspects of
investigation. I do not understand
how it can be resiled from.

Shri A. P. Jain: There is some
such thing as self-respect......

Mr. Speaker: Order, order,

Shri Kapur Singh: Have the Gov-

ernment taken note of the recent
statement, a few days ago, of the
Punjab Education Minister saying
that, as much as Rs. 50 lakhs were
paid to politiciang in power in con-
nection with certain arrangements
for liquid licences in the State; if so,
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may I know whetlier the suggestions
received cover this kind of cases also?

Shri Hathi: I do not think that
arises from this.
Mr. Speaker: How can he say

about particular instances?

Shri Kapur Singh: My question is
whether they cover this kind of cases
also.

Mr. Speaker: No, Sir.

ot gasiae wmww : faew ag
FW gy § ag wAOET A femw &

¥ § gL oI gr 1 Y Qe ovrg &
T AT FGT AAE 2 qEA 7

WU QA : 7g /AT A Y T

Shri P. Venkatasubbaiah: In view
of the inadequacy of our machinery
to go into these corruption charges,
may I know whether Government
think it desirable fo send a team of
our officials to various countries to
learn the techniques?

Shri Nanda: The question is not at
all about cases of corruption, the
question is about the efficiency of
police administration. Therefore,
whatever help was offered to be
given related only to the technical
efficiency of the police, procedures
and technical facilities.

Working Hours of Government
Offices

N

(Shri Surendra Pal Singh:
| Shri 'S. M. Banerjee:
Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Vishram Prasad:
Shri Mohammad Elias:
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

*226.
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(a) whether his Ministry put for-
ward some suggestions to other Union
Ministries for revising the working
hours in Central Government offices
and for reverting to the old system
of observing two Saturdays in a
month as full holidays; and

(b) if so, the reaction of the various
Ministries thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b), It has not been
the practice at any time to observe
two Saturdays in a month as  full
holidays. However, in connection with
certain representations received from
Staff Councils for reduction in office
hours, a proposal to close Central
Government offices on one more Satur-
day in the month in addition to the
second Saturday was considered re-
cently, The Staff Councils were in
favour of the proposal. But it was
decided that no change was desirable
in the present scheme, on account of
the continuing Emergency.

Shri Surendra Pal Singh: Is it a
fact that the second Pay Commission
made a specific recommendation that
two Saturdays in a month should be
declared as holidays? If so, may I
know why the Government had not
accepted those recommendations of
the second Pay Commission?

Shri L. N. Mishra: The second Pay
Commission did not recommend two
Saturdays as holidays. They recom-
mended one Saturday and Govern-
ment accepted it.

Shri Surendra Pal Singh: 1Is it a
fact that practically all the Ministries
of the Central Government have ex-
pressed their opinion in favour of
obgserving two Saturdays as complete
holidays, but the Finance Ministry
has opposed that move? If so, may
I know what are the grounds on which
the Finance Ministry opposed it?

Shri L. N. Mishra: The Staff Coun-
cils had asked for it. I would not
say that all the Ministries accepted it
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and one Ministry opposed it. The
Staff Councils had asked for fit, but
it was decided by Government that
it was not possible to accept it on
account of the Emergency.

Shri 8. M. Banerjee: From the
statement it appears that a suggestion
was made by many Staff Councils
on a circular which was sent from the
Home Ministry for their consideration.
T want to know whether the circular
also included this point that the extra
half an hour after 5 o’clock which has
been introduced during the Emergency
should be discontinued and whether
the workers’ organisations have un-
animously said that this should Dbe
discontinued since there is no atmos-
phere of the Emergency”

Shri L. N. Mishra: Three alterna-
tives were given to them and they
have accepted one, ie., they would
like to have one more Saturday in a
month. It was considered at the
highest level and it was decided that
no change was desirable in the pre-
sent scheme on account of the con-
tinuing Emergency.

Mr. Speaker: Was there a demand
also that that extra half hour should
be discontinued?

Shri L. N. Mishra: Yes, Sir. I said
three alternatives were given to them
and one of the alternatives was that
also. But Government has not ac-
cepted it.

Shri S. M, Banerjee:
follow the answer, Sir.

I could not

Mr. Speaker: The question of dis-
continuing the extra half hour also
wag discussed, but the Government
1id not agree to it.

st gowre fog : w7 EOR & =
¥ gz a@ oy 3 B oY Weex
gfadw v aft § 998 I = w7
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W ¥ 1T § W ag fergafon &t
wraAT & oY faee ¥ 1 @ T awT
v o § f a1 &Y @ grfedw «7 Aw-
T gifedy & o< 9T 7A@ WMo ar
W H o < fegr g ?

st mo Ao firw : g AT A
T gemT TG Y

sit wiwTe aTer dTar: o g
TRew A Famar fF gxe FeA foafy
wr Ao ¥ oaw @ @ g A g
31 § T Frafal ) 50 awg & wrow
Ta ¥ o § wfead g @ AR A
vy 9T gifee AE) ogw o W Ay
7 ofadw wrge § 1 57 O W ¥ Fan
0T FET FEF AT AT 7

w‘ﬂﬂo Avo foer : ITH TqF FIOT
awAE N FEar & AfFT Wi
7z faarfaer sl @

= ot gew W wEATG ;. O HaE
w1efe feafa @ &cq @ arelt A & 4
¥ wmar wgar g fr oww feafo &
w9 % §W0 ¥ sarar & femn st
WM T @ AT AT AE Fq AT
T FTAT g Wr & 7

st /o ATo faw :
L

Shri Mohammad Elias: When this
half hour extra work was introduced,
the employers and workers willingly
adopted this procedure. But in view
of the discontent among the workers
and the spontaneous outbursts from
time to time in different places, will
Government consider discontinuing
this half hour extra work?

Mr. Speaker: It has been answered.

ag FgT wew

=Y WTTER AT WINW : FHS HTAA
frafa & sToew 1 & awTC A Frataay
Femy g § @aa a9 | 9=
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WY JE% 99 @ qHG 6 W A &
fore geme wTe §, waT & £ a9 & Qw
a6 § f& o WA W e
¥ famm A 51 | 70 7T A w@yr
f& SN o v ®ROr W far
T TR Y ?

sft Mo ATo AW : ITWT Wy wTI0T
7g a1 fF SAF) 9 6 T a% FH W
¥ e gt ol & st Y ol W
¥ qwelre @t §, wwfrg & Ry @

f& wmar szT Tmw ww w3 fgur 9w

st @wo 5o wwi: gy wza A WY
T 7 30 for ogw wg av 6 o
T ST W I a0® 9T el @Y
Tt § garsTTwfus s EE & fag
AT WAL A YN AT g § Av &
AT T & T FY a6 ¥ A TqTT
T faar smem 1 W wEfE wegR Wi
FTX § WO I & & g2 9T I
& fag a et 71 awg § f6 @<
9 Al QAT ) 7WRR 9T ST
T AT A g ?

sft ®o AT fAaw: ag AW
TtiE TE AT, FTETT T g AT |

Shri A.'P. Sharma: I want to in-

form the House that there was a

voluntary agreement so far as the
Railways are concerned.

Mr. Speaker: Shri Sharma would
realise that if the Minister says that
there was none, what can I do?

st feyfa o : wr wowe wifa-
forgw e ¥ TeTRw W afael
Fagd & FWI H1 W i F @A g
T FER F AR F AT
w1 guy I6y 7%, ¥ Fraifon w6f wifs
WL A ¥ 7R S wwfar w
#ré agfoga & o § &Y Taw W<
wfafrgs waddcy ¥ GrATew WX

LN AKE U o S B
f2@ T WD ® FHR
Ta s TR 6 ag aTErd <ard
TR FHEQR§ I wfow ¥ wiws
v faar sy aife afage wwgR W
ufew & ufas 9 w¢ 7

ot ®o w10 W 1 77 A &z EA-
HT & AT & AR ¥ ww & W
¥ ardly erE M w@r g,

WSIR WEWY : ST AT gET ¢
IF 9T oY MR forar o

Goa, Daman and Diu

+

( Shrimati Renu Chakra-
vartty:

Shri |J. B. Singh:

Shri S. M. Banerjee:

Shri Yashpal Singh:

Shri M. L. Dwivedi:

Shri 8. C, Samanta:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti:

Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Dr. L. M. Singhwvi:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Onkar Lal Berwa:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri J. B. Bist:

Shri R, 8. Pandey:

227, J‘ Shri A. N. Vidyalankar:

Shri P. C. Borooah:

Shri Rameshwar Tantfa:

Shri Abdul Ghanl Goni:

Shrimat! Ramdularl Sinha:

Shri Kolla Venkalah:

Shri L. N. Bhanja Deo:

Shrt R. Barua:

Shri Madhu Limaye:

Shri Kishen Patinayak:

Shri Jashvant Mehta:

Shri Shinkre:

Shri Tridib Kumar
Chaudhuri:

Shri Hari Vishau Kamath:
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| Shri Yajnik:
Shri U. M. Trivedi:
Shri 8. S. More:
Shri Tulsidas Jadhav:
Shri Dighe:
[Shﬂ Kishan Veer:

Will the Minister ¢f Home Affairs
be pleased to state:

(a) whether the question of merg-
ing Goa with Maharashtra and Daman
and Diu with Gujarat has since been
considered; and

(b) it so, the decision taken there-
on?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No, Sir;

(b) Does not arise,

Shrimati Renu Chakravartty: In
view of the fact that for a very long
time and specially during the last
elections this particular political ques-
tion became the major issue and the
people won on this question of mer-
ger of Goa with Maharashtra, what
is holding up the decision of Govern-
ment to accept finally the merger?

Shri Hathi: The Government is con-
sidering this aspect. Of course, the
party in the Assembly passed a Reso-
lution, but there is also a substantial
number of people who are not for
merger and it is better that these
questions are solved in a manner
where agreement is reached possibly
if it could be done. That is why we
are going a bit slow.

Shrimati Reau Chakravartty: Is it
not a fact that even on the question
o¢ Pondicherry and other States there
has always been a minority opinion
which has opposed merger, that is,
the French and Portuguese elements
in Goa and Pondicherry? Why is it
that Government is insisting on not
giving weightage to the preponderant
majority which wants merger of Goa
with Maharashtra?
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Shri Hathi: As I explained, of
course, there is a majority party in
the Assembly, but there is also a sub-
stantially big party which is against
the merger.

An hon. Member: What of that?

Shri Hathi: Therefore we do not
want to precipitate action but to let
it be by agreement of all if possible.

Shri 8. M. Banerjee: 1 want to
know whether it is a fact that the
Congress President, Shri Kamaraj,
has made any commitment to the peo-
ple of Pondicherry that it will be out
of Tamilnad for ten years and
whether it is one of the reasons that
if the Goa problem is decided, Pondi-
cherry will have to be merged with
Tamilnad. Is there any truth in it
and is that the main obstruction?

Shri Hathi: This question relates to
Goa.

Mr. Speaker: He connects it by the
last sentence, namely, whether that
is the reason,

Shri S. M. Banrerjee: I want to know
whether Shri Kamaraj is standing in
the way of a decision.

Mr. Speaker: I am not going to
press them to say whether there is
something about Pondicherry.

Shri S. M. Barerjee: My question is
very simple, namely, whether Goa is
not being merged with Maharashtra
only because a promise has been
made to the people of Pondicherry
by the Congress President that it will
remain outside Tamilnad for ten years
and whether there is any truth in it.

Shri Hathi: T have given the reasons
why we have not yet been able to
take a decision. I am not aware of
the other fact.

it wevare Fay : #a7 gTFET AT oA
wmhmr e s fF o 1s
AT A% 7@ WINS § @AC 7 daer
afi femr gy & faQe aw
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¥ FZF A TEEAT FT AqEAIE
51 ?

gt agad 47 w7y f
gar wré gefede omm Af A
gd § afeF 7@ & W qAG TF OF
Quty qleqe 9T WAL gH TEA S
N IE @A |

Shri Nath Pai: The hon. Minister
in the first reply which he gave said
that the Government is studying the
problem. May I bring to his attention
the assurance which he gave to the
House, when he pleaded for the with-
drawal of a Private Member’s Reso-
lution in December, that the Govern-
ment is seized of the problem and is
carefully studying it? It was time
enough for Government to study it.
May I also point out that an assur-
ance was given by the present Prime
Minister to this House on the 11th
April that Government is not against
merger? Combining these two and
the clear verdict of the electorate plus
the resolution, is it not time for Gov-
ernment—instead of going on inciting
the minority to respect the over-
whelming wishes of the majority—to
come to a decision and may we know
how is he going to. . .

Mr. Speaker: How long will it go?

Shri Nath Pai: May I know how he
proposes to bring about the consum-
mation of the wishes of the people
and whether still Government. . .

Mr. Speaker: That is all.

Shri Nath Pal: I have finished. May
I know whether. .

Mr. Speaker: Now he wants to

begin again?
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Shri Nath Pal: . . .Government are
planning to have some such thing as
Mr. Patil once said about the referen-
dum or the wishes of the people. .

Shri Hathi: As I said earlier, if at
all any assurance was given, the as-
surance was that the Government
was considering it and the process of
consideration still continues. I also
stated then that the matter was rather
a complicated one and a delicate one
and that it shall require donsidera-
tion of various questions. Also, it
will require the question of trying
to arrive at a settlement which does
not take an agitational aspect. That
is why we are still considering it.

Shri Nath Pai: On a point of order,
Sir. All that he said are the inanities
to which we are being subjected to

every day. We want a categorical
assurance.
Mr. Speaker: The Government is

still considering it.

Shri Nath Pai: You have to protect
us against this. They said this ex-
actly a year and a half ago, Does it
take Mr. Nanda, when the verdict of
the people is so clear, to study so
long?

Mr. Speaker:
says that. . .

If the Government

Shri Nath Pai: Mr. Nanda should be
more firm on this issue.

Mr. Speaker: The Minister of State
has said that they have not yet decid-
ed it. Now he will allow me to pro-
ceed further.

Shri Nath Pai: You have to defend
our rights when the Minister tries to
evade the issue like this, by saying
‘“We are studying it.” There is a limit
to that.

Shri Ranga: How can we expect
Government to answer this now?

Shri Nath Pai: I do not know why
Mr. Ranga should come to the help
of the Home Minister.
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Mr. Speaker: The Government has
not taken any decision., It is only in-
formation that he can get. I cannot
compel the Government to give their
decision during the Question Hour.
How can I do that? The hon. Member
should reslise that. Mr. Ranga has
thrown the weight on my side.

Shri Tridib Kumar Chaudhuri; The
hon. Minister just now said that the
Government is still considering this
question. Will the hon. Minister
kindly inform us whether the airing
of views by members of this Govern-
ment, Mr. Chavan on the one hand
and Mr. Patil on the other—contradic-
tory views-—is also a process of that
consideration?

Shri Nanda: There is no intention
at all to needlessly postpone decisions
regarding any important problem—
that should not be—and this is an
important question. There was a cer-
tain policy enunciated, announced,
here earlier as to the situation regard-
ing Goa. Now, I think, there has been
some change in the situation, that is,
there is. . .

Shri Nath Pai: Resolution.

Shri Nanda: May be. It is not only
one thing; there may be several
things. I am not going into the merits
of it, whether the elections, the mum-
ber of candidates who won, all that,
is going to be the decisive considera-
tion. I am not going into those
merits. But I concede that this is a
problem which ‘must be tackled quick-
ly and, therefore, it is being consider-
ed in that sense and in that light.

Shri Shivananjappa: Before com-
ing to any decision about the ultimate
merger, may I know whether the
views of the State Government ot
Mysore will be taken into account?

Shri Nanda: To the extent anyone
is concerned, yes, Sir.

Shri Nath Pai: Do not go on invit-
ing troubie by consulting everybody.
Why not consult Assam?
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Shri P. C. Borooah: After the expe-
rience gained on the demand for main-
taining separate entity by Himachal
Pradesh, Delhi NEFA, Manipur and
Tripura, on what ground do Govern-
ment expect to be succesful in merg-
ing Goa, Daman and Diu with adja-
cent States.

Shri Hathi: I could not follow the
question.
Mr. Speaker: The hon. Member

hag gone to Manipur angd to the eastern
borders.

Shri P. C. Borooah: 1 was referring
to Himachal Pradesh and Manipur. .

Mr. Speaker: Now, Shrimati Savitri
Nigam.

Shri P. C. Borooah: What is the
answer to my question?

Mr. Speaker:

east.

Let him wait in the

Shrimati Savitri Nigam: May 1
know how much time Government are
likely to take to come to a decision,
and what efforts have been made to
find out a common ground of agree-
ment between the minority and majo-
rity groups?

Shri Hathl: The Home Minister has
just replied that all efforts are being
made.

Shri P. R. Patel: Diu and Daman
are governed by the administration in
Goa which is far away from these
places, and, so the administration of
Diu and Daman suffers. May I know
why the question of Diu and Daman
should be linked with Goa?

Shri Hathi: Because at present
they are under one administration.

Dr. P. S. Deshmukh: I would like
to know whether Government are
aware that there is a feeling in the
country that unless people do some-
thing serious, the attention of Gov-
ernment is not likely to be attracted
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towards that, We have had the ins-
tances of Andhra Pradesh and Sam-
yukt Maharashtra. May I know whe-
ther Government are trying to wait
for any such agitation on the part of
the people of Goa.

Shri Surendranath Dwivedy:
will wait for an agitation.

They

Shri Nanda: Already there is too
much of this kind of thing in the
country, and even small things are
Jeading to violence and intimidation

and hoolingarnism.

Shri Hari Vishnu Kamath: That is
due to your bungling and blundering.

Mr. Speaker: Let us not do that
bungling ang blundering here.

Shri Nanda: Whatever that may be,
it is something which should be the
concerned of the entire nation. If
there is any mistake on this side in
the Government, we should try to
rectify it. Therefore, we want that
for one thing, there should be no en-
couragement at all by word or gesture
or anything to this type of support
to any cause in this country. )

Shrimati Renu Chakravartty: Then

‘do not delay the decision.

Shri Nands: 1 agree, and I have
agreed already—and there was no fur-
ther need for it—that any problem
that ariseg in the nation must be tackl-
ed quickly and not allowed to drift.

Shri Hari Vishnu Kamath: Do not
sit prettv. sit tight on this issue.

Dr. L. M. Singhvi: May I know
what the decisive factor in the con-
sideration of Government is, and whe-
ther Government think that unless a
universal agreement is secured about
the merger of Goa, Daman and Diu, no
action would be taken by Govern-
ment? Is that the stand which Gov-
¢rnment are taking?

Shri Nanda: Universal agreement,
if feasible and possible, would be wel-
come. But it is not always available.
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Therefore, meximum agreement is the
next thing.

st srwrene wrelt ¢ ERTATC 9y
% 39 QX it g swifaa g §
g qiegrizd fF 3 Nt § Tq-
ez ¥ faem & qen ¥ wa ¥ g9
qwy g uF favwy faan o, Afes ag
v Sw qwg w1}, swfe e fawmw
|/WT J AT Y wETreg ¥ fawny graed
yamy af aff fear av o war Ty
7Y 9ERy qg @ A FIOU K G
e fmer qwT w1 freg @ & A
w7 wiaw qifeTHzd ¥ wear wfta-
wogw aeet gE feafeai ¥ fee & ww
fagz 7 fee w87 7 |

ot way: & o ¥ qwT E ) Afew
g yEaT Y oy ¥ TE—R FTO0T
g
Shri Alvaves: Immediately after
the Home Minister's recent visit to
Bombay, both the Chief Minister of
Maharashtra and the QGovernor of
Maharashtra expressed the expectation
that they wculd soon have the oppor-
tunity to welcome Goa to Maharash-
tra. May I know from the Home
Minister whot the basis of thig assu-
rance is?

Shri Nanda: I am in no position
to make any commitment at all, and,
therefore, thcie is no basig for any-
thing, so far xs I am concerned.

st wy forma : To wvr X wETOS
T AT &Y AT IRfog §1 wE ] 1 W
TWET A RgAT A R, A I
T e AR fredd AT ot A
a1 a8 wgT fe fgan & IdoET Y &
wnfge, A awwre Y Afa w1 oot
e v fr fgar ol weeard
HTRIAA G W T ATHL JE GIHTC
I Ty gAY | gafdan oy X ag
FHAT FL W I HAWT HT |
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Shri H. N. Mukerjee: In view of
the feeling in Maharashtra and also
in Goa that the majority opinion is be-
ing flouted in vicw of likely minority
opinion expressing itself against the
merger, may I know whether Gcev-
ernment wil! give an assurance to this
House that the minoritv would not be
permitted to hold up a settlement on
the ground that a unenimous settle-
ment is the most desirable theoretical
thing?

Shri Nanda: 1 have answered that.
But I would re-state that minorities
also have their importance and their
place in the country, and there must
be maximum effort to satisfy th:l:\.

ot g wTew : qgy w0
qifeariizlt A & g favea fean ar
fir a7 @ ¥ @ @ FFew § A
fear o, e it fafrees ame®
A vy § o et e “fareht” g
Fgamm g ffF WA A &
B T v § S T T Aw RN
ww s § v )

ft 7 Hqg i wg @ E fw
HIAT FA EAT, T T AT 01 a1 1
T A o, Afsa m A f wifaw
iy wfgn s SaeT Faar a8 |

ot geeire e Rl &
aAwRTE?

weaw WY : I8 T ¥ § 5
aAg @eer, s ATYR, WOAY 99T
q #z a7 |
Next question.

Mr, Speaker:

Shri Nath Pai: On a point of order.
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Mr. Speaker: There is nothing I can
do. I have passed on to the next
question.

Shri Nath Pai: Kindly hear the
formulation of my point of order in
one sentence. You will have to en-
sure, particularly when dangers to the
nation’s unity are developing from
every, quarter, that government
spokesmen do not use words like
‘plebiscite’, ‘refrendum’ etc. regard-
ing parts of India and their place in
different places. This is a very valid
point, because these words have been
used. I do not want to drag in any
individuals. But these words have
been used without sufficient conside-
ration and restraint regarding Goa.
May I therefore point out that these
are highly pernicious and dangerous
words to use in relation to the posi-
tion of any part of India vis-a-vis an-
other State?

Mr. Speaker: Yes.

Shri Nanda: It was not used.

Shri Nath Pai: They will not be
used. Why don’t you say so formally?

Indo-U.AR. Scientific Board

+

r Shri Rameshwar Tantia:
Shri Yashpal Singh:

| Shri D. D. Puri:

*228. ¢

Will the Minister of Education be
pleased to state:

(a) whether it ig a fact that a meet-
ing of the Indo-U.AR, joint scientific
board was recently held in Cairo;

(b) if so, the points discussed; and

(¢) decisions arrived thereat?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library, see No. LT-3901/65].

Shri Rameshwar Tantia: What will
be the total budget for this and how
will it be shared between India and

U.AR

(Shri
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Shri M. C. Chagla: I do not know
what the budget will be. But we
have arrived at an agreement which
lays down the procedure that will be
followed. Roughly it is this way: if
Egypt sends scientists here, they will
‘bear the expenses of travel and we as
she host country will bear the ex-
penses of their stay here.

Shri Rameshwar Tantia: Para 7 of
the statement says that an exhibition
‘will be held. Will it be held either
in India or in UAR?

Shri M. C. Chagla: No decision hus
-yet been taken on that.

ot e fag: &7 gPR ¥
o @ &7 7 & v e dw faee
Herra gz 7R faadr featue &ew
HEgEI N IRE?

Shri M. C. Chagla: The statement
‘gives details of the help we are gn-
ing to give to UAR and what help
UAR ig going to give us.

Shrimati Renuy Chakravartty: In
‘today’s papers, it has been reported
‘that after the decision of Bonn in
withdrawing technical experts from
Egypt, they are hoping that India will
bring pressure to bear on UAR not to
proceed further in the matter because
-otherwise the Indo-UAR joint scienti-
‘fic venture will collapse. Is that a
fact?

Shri M. C, Chagla: I do not know
‘where the hon. Member is reading
from. My attention has not been
drawn to that.

Shrimati Renu Chakravartty: It is
in today’s papers. If you read the
‘papers, you will see.

oft wrTew wr e g1 faEr

# &7 darfrs a1E A aga @ fawr-

gt g & s wgar g

gy ¥ ¥ fra fasfowr av, ar g
2299 (Ai) LSD—2.
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¥ wfafomr ey fawfor oT, wd
U HE G mr § ar 7Y ; W Q)
T g, @ few few fawifon 9r ?

Shri M. C. Chagla: As you will see,

the agreement was signed by me only
in January. We are in February . . .

Shri Bhagwat Jha Aszad: March,
He isg behind.

Mr. Speaker: Has implementaticn
begun? If so, on what items?

Mr. M. C. Chagla:
begun.

It has not ye.

Shri P. D, Puri: Will exchange of
classified inYormation regarding de-
fence research and atomic research be
sought to be brought within the pur-
view of this?

Shri M. C. Chagla: No, Sir.

Shri Hari Vishnu Kamath: Is it a
fact that when the Minister was in
Cairo recently, he expressed a desire
to call on President Nasser, but the
later declined to meet him, whereas
President Nasser has now accorded
the status of a State guest to Sheikh
Abdullah?

Shri M. C. Chagla: No, Sir, that is
not true.
Mr, Speaker: What has that to do

with the question?

Shri Hari Vishnu Kamath: Whe-
ther he declined to meet him ig the
question.

Mr. Speaker: He has said that is
not true.

Shri Nath Pal;: Mine is not exactly
identical, but a rather similar ques-
tion. May I draw the attention of the
hon. Minister to a report in the Times
of India two days back that the hon.
Minister of Education happened to be
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in Cairon on the occasion of this con-
ference? May I know whether it is
a fact ag quoted by the paper and
whether efforts by him to foster better
scientific co-operation between UAR
and this country by taking up the mat-
ter at the highest level with President
Nasser were thwarted and defeated by
the latter declining to see him?

Shri M. C. Chagla: No, Sir. May
I make a statement? I do not want
any wrong impression to be created
in this House or the country outside.
My stay was a very brief one. I stay-
ed only for four or five days. Our
Ambassador was not there. The
Charge d’ Affaires tried to arrange
all my engagements. President Nasser
wag very busy. If I could have stay-
ed a day or two longer, he would have
been very happy to meet me. There
is absolutely no truth in the allega-
tions in the Times of India that Presi-
dent Nasser did not want to see me,
or he saw somebody from Pakistan or
China.

Shri Hari Vishnu Kamath: We did
not catch the last part of the answer.
He said something about Pakistan
and China.

Shri Thirumala Rao: May I know
the basis of thig co-operation between
UAR and India? Are we considered
highly developed scientific countries,
so that there will be mutual advan-
tage, or are we considered averagely
developed? What is the real advan-
tage we derive, we or they, from this
co-operation?

Shri M. C. Chagla: The basis of
every collaboration is that it improves
international relations and the two
countries benefit by exchanging infor-
mation and knowledge.

Shri D. C, Sharma: The language
of science and especially the language
of scientific research of the highest
order in this country is English. May
I know whether the language of scien-
tific research in UAR is also English?
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If not, how are we going to collabo-
rate with them when the languages
are different?

Shri M. C. Chagla: By and large,
UAR is now substituting English for
French, and the gcientists who come
here will know English. They look
upon English ag the language of
science and technology.

Shri Ranga: May I know whether
the hon. Minister had intimated our
Embassy in Cairo about his impend-
ing visit and stay there during the
course of the conference and his wishs
to have an opportunity of meeting
President Nasser? If he had already
informed them, how wag it that even
though the Ambassador was not pre-
sent just when he had gone there, it
wasg not possible for our Embassy to
arrange for that interview during that
long period of five days? It is not &
short period.

Dr, L. M. Singhvi: Five
long enough.

Shri M. C. Chagla: The Ambassador
was on leave. I do not blame him at
all. He had already arranged for his
leave and he was in India. The mat-
ter of my visit was arranged by the
External Affairs Ministry and the
Charge d’ Affaires knew that I wag
coming. But, after all, the President
of a State like UAR may have other
engagements, he may find it difficult
to meet somebody during four or five
days. And, as I said, if I had stayed
for a day or two longer, he would
have been happy to meet me, but I
could not ag I had some urgent engage-
ments here and I could not prolong
my stay.

Shri Harl Vishnu Kamath:
thing wrong somewhere.

st oo Wo wareTY ¢ W Y
ZJT A AT WwrHRHTA f< awww ?

weum wgEy : & faegw w19 &
gfawrs s@T g |

days is

Some-
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Future Political Set-up of Delhi

+

( Shri Indrajit Gupta:

Shri Prabhat Kar:

Shri Naval Prabhakar:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri Surendra Pal Singh:

Shri Mohammad Elias:

Shri J. B. Singh:

Shrimati Renu

Chakravartty:

Shri Yashpal Singh:

Shri Bhagwat Jha Azad:

Shri P. R. Chakraverti:

Shri K. N. Tiwary:

Maharajkumar Vijaya
Ananda:

Shri Bibhuti Mishra:

Shri Narendra Singh
Mahida:

Shri Solanki:

Shri Narasimha Reddy:

Shri D, C. Sharma:

Dr. L. M. Singhvi;

Shri Ram Sewak Yadav:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri Dinen Bhattacharya:

Shri Kolla Venkaiah:

Shri D. D. Mantri:

Shri R. Barua:

Shri Maheswar Naik:

Shri Onkar Lal Berwa:

Shri P. C. Borooah:

Shri Vishwa Nath Pandey:

| Shri Rameshwar Tantia:

Will the Minister of Home Affalrs
be pleased to state:

S

*229. ¢

(a) whether any decision hag been
taken regarding the, future political
get-up of Delhi; and

(b) if not, the reasons for the de-
lay?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The matter is under active
consideration.

Shri Indrajit Gupta: In view of the
fact that the Government has been
telling us for a good many years that

- this matter ig under consideration, may
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Wwe know what are the special reasons,
if any, which are preventing the Gov-
ernment from coming to a decision re-
garding the almost unanimous demand
of the people of Delhi and the various

political parties for an elected
Assembly?
Shri Hathi: It s not years since

the matter is under consideration. But
the question is, so far as the Asscm-
bly and the full statehood is concern-
ed, the Government is not inclined to
accede to that. Short of that, what-
ever can be done ig being proposed
and the proposals are being discussed
on that basis. They all know and all
the proposals that are being discussed
are on this basis, and that is why it
has taken some time.

Shri Indrajit Gupta: May I know
whether the reply which has been
given means that the proposal or the
formula, as it was, I think, called, by
the late Govind Vallabh Pant with
respect to this question of giving res-
ponsible government to Delhi, has
been given the go-by for all time now?

The Minister of Home Affairs (Shri
Nanda): It is the same formula which
is being pursued.

ot Taw wAwT: T W oA
™ § I A o A gf & S9
T DT ¥\ IT F awA g
g W af g afe gf A 2
T ff WXIT B IF A wgl AN
wee v far g 7

off war: @ I K NEwew
< E § W 5w ¥ Ak § ok gem
P & 97 T ¥ 1 3T 7w W wnfa
et wwY & o 0w A Wy
Fg kAR A

'ﬁmm:mqsdﬁ
ot Ty wEy W feafy ¥ gt whaw
w1 ¥ fr frg aag T fassdt & o9-
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Afas s & ar § wfaw fog 2
faar s ?

oY 7Y : AGT TE FTAA  GEAH
3 &w ay dare § W @ WA B
3 #1 Afew ag wifew § fs sarar &
FYTET AT K FT A{L &L | W A
Fifrw & 1 @R Ny BT oS
@ & e &1 ga7g A fmr ST
e a0

st gt @rel @ A S
YT TS 9T | Ag T AYT TR qWG
¥ =T %7 fawg awar 9= " § o
w7 g HAY AT W0 I AT FFY §
fe 7 & a1 @Y A §, oF awng ¥
a1 Y gTg ¥ IF & AT ¥ wiaw iy
¥ feagr sam ?

st ey fo o &1 @ ¥
a9 grag g, o & arg afe o
AN @R Q
wr § f5 & 90 Tt @ I arfe
oI AT AT G |

oft arrft : ww A A Y
@ S w7 ¥4 wAHT gAT ?

uww wieg : w9 A Az fly
Arg G 1 X awar g

sh arft: o fdm & fs ..

weTR WY T 1T B3 A
et aTgE, T N oF qw & fre-
T A § 1 I D wex W
s fmar 2, Ot ®& oww 3w oI v
TTSYHIT FAT E FT J ?

oft ormdw fog fogeel: oo &
aely w1 A F T F gy B @
oft 3, ag & o W 7wt
garEfr I ax @ & ?
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wR PR : 7Y @) I8 qHETS
WE T aw

Shri Surendrs Pal Singh: Before
coming to a final decision in this
regard, would the Government as=
certain the wishes of the people who
are living in the rural areas of Delhi
as to whether they would fike to
remain in the new set-up or they
would like to merge with the neigh-
bouring States of Uttar Pradesh and
Punjab?

Shri Nanda: The latter part of the
question does not arise, and we are
in touch with the representatives of
the rural areas.

st augre fay : GXF a9 €W
¥ fF 97 O ) T R AR I Y
A F, HOAT TP gL w4 A
& ? @ ¥ ag aum g@e ot
A § 7 Aw w9 Y ang P §
A WAt ¥ 1 AR X gy W9
T wR |

W WENE ;AT W |

sft WA W W ;xR faar
& affafar woet & ar Wt W
feeelt ar fafww wodfas afent
feeeft & WY TaET ¥ grEww ¥
froag &Y < o § & s faeet
*r fedft arw Toifas oEt ¥ 9
s M FE AT A, W ¥
qFTE H1E gATT T ¥ F qq7 wfaw
iR TR @ N g
quTy ¥ 7

ot 7v:  wfow @9 fr Qar
gy ¥ fogr sy o

Uﬁﬂqﬁ!ﬁ 3mm,ﬁ ]
warT foar v @ w1 a7 wEg wgs i
T ¥ | (Interruptions).
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W R WY 9% § AT
W qg T v F 5 39 # s
WA & § A 99§ A TWIET
O T AT § WR T FEW §I KT
HEHATR | X I G AN AT ([nter-
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Shrl Nanda: It is not a matter to
be treated in this manner. [t is a
very serious answer. I have accepted
the suggestion of the hon. Member
be treated in this manner. It is a
clear-cut scheme ig placed before

them.

mmmvﬂfw e

TTIW WYY : (W TF T AEEE
F Wq & FA 9T 2 5 oI @
&9 3% ' w1 fr gmt s fear
ezl wet & 1 g3 O AvaT w1 4R
ware FaAT wifgd | 3y fem @ AR
e dagmga g wd fega
#reart gt 77 § ag Ia MwHa
T gt oot og gwr wA oY,
W 3§ A g A9 ¥ AT o
21 &% qru gER 3w w@r @ A ag
w6 A T H W @ & F A
€W A7 F 97 0w FFA & W g
fo g o A w43 | 98 g 3w
Qe am o

To T wlge wWifgar: @ &
¥ e 41 fF gEd g & A
fear war, ol fret @ w1 oA fewm
it 7 T

st 7y fowg : 78 ol aoet
N 97 dfedra * 2

ruption ) feft % @ gr A
wifgd | 9w & fag s W f e gy
M Nu T7e A, av W J9 N
&

oft ¥\ : T W T § wf o
&

WSOW WENAT : 351 A9 §H T FEAT
Ly

oft Y : uro § dawr w6

TTW WEWY : W R T
@ & s, a1 aww <A@

WMo T wige Wfgar: g
fegam % T 2w @ R, afew
fegmgena =Y wwy g wfeniaw & faegw
TATE T W™ § 9T & T e
fear w1 g% ww g WA ¥ qer
wrar qr e sy ferlt Y fedt Torhifas
aét & A wifed gur faar &
W &1 ag warw 3 e gw wom -
fard gumar aAri ) wifer € T
T &3 § 1 (Interruptions).

Shri Nanda: I never said that. It
may be that a certain part of a ques-
tion may be misunderstood. It may
be clarified. I sald it in the sense
whether there was going to be a
clear-cut scheme being given, and I
said I shall try.

o W WY wifgan : wod qE
T Q@ IFT KO qY SATET WY FTH FT
TR |

Wt Wo Wo WW: A ¥ Nw w
$ a1 Y 9T Y W7 B



2173 Written Answers

e WY : g9 a7 97 £ wrar
Y qrfeqi, § A I I § IT FT AH
Yt farme sz eta v 8 1 worowd

3 AW YA W & waddE qo
T 3 )

Shri Nanda: I thought the word
was “final”’—*“either clear-cut or final®
I have not received any such scheme.
(Interruptions).

Mr. Speaker: Question
over.

Shri Harl Vishnu Kamath: Under
the proviso to rule 46, if the Iome
Minister is willing, Question 234 may
be answered.

Mr. Speaker: It is not willingness.

Only if it comes from him, it can be
considered.

Hour i

WRITTEN ANSWERS TO
QUESTIONS

qat arfemm & sxww

Ligtancindh iz i
ot anax fag fagat:
ot ®o Wro fyidy:
W Wo Wo WEWT:
ot ffa foaw :

! ®o ATo faardy:
ot Tawta fay :

' THET IATET :
ot AT AT
wit wye fag :
iﬂ‘!oeoh:

ot wrcfaegr g :
WAt valmAT w
ot Ho Wlo ¥AWE:
ot aare Fag

H ®o Wo HWHAN:
ot qrewe gfeam
Liﬂﬂﬁ'ﬂ't:

T qRatE Gl a7 T A FIw
w4t fw:

(%) *72d, 1964 & a7 fad

*230.4
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sfrr ff qifeee & W wia &
"

WV (a) fafs et o g9 sonfag
e dat § weonfyay F gAate § g
aFasfa g & 7

grata (st @mmit) @ (%)
T GIEAA F ATER 1 99y, §9
1964 ¥ 27 AA, 1 1965 TH

9,20,192 =afsq qifeear ¥ Wi o1
aF g1

(=) fafws ot ok @ yw-
foar ot ¥ oof arfeea & @
faeatfoat & grate & &t 7 gofa &
MAF Ao aar sl Ig @
fear mar 1 [qeverew § < wa,
afed &1 oo o 3902/65)

fararr-frreal w1 wrAci T R WA

(%Y wo ®To fryal:
W "o ®Wo AW :
it gz fag

st To firo g :
sret afast fmm
s wieTT ATe XTAT
5! ¥R T vy :
ot wy

« fagTaT waT :

| St ¥o Wo g :

*231.%4

w7 fowt W@ gy a9 Y FAr
v

(%) frar-frart & s
g # o fara 7 @Y, 1965 WY
e g, fer fem wgeaqe Wafrs
faeat o7 ==t g€ WX SRy W W
T AT T ;

(&) a¥ = & wrr A Ay 2wf
¥ am &1 § AT g w4 fawfd
w g
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() @ wdew & fafow qama/
" fawifont & wfy s sfafwr
A g, W)

() "F Tva wHOFT W W
& 19 TIUF] F ARATA-NEH T @
® T ¥ agv faw=y fear w ?

foven w0t (st qo wo wmeM)
(F) qar w1 B f& waEw &
FTE wfgawal # 9 agEl § fe-
fafaa farar e fawal o faam fam
gt mar —

awy faar fowst

1. sfray & a9 oo quw &
g fogs & qmw w9 qre wfs-
et |

2. g9 AR U &y, arfas
AV GAT T {AWT ; WX

3.y farar WY e fm o
war wfeam :

1. AT & a ¥ wwlr gl
® ¥ JAT AR ;

2. fadelt @auY & I ¥ FAR
T W1 T § WX | A @y

3. 9F W qfmw & art ¥ fgor
¥ gWg wITRT ® gwT Q1 arelt
|G ; WX

4. v faa T o
i wifawt F gwene )

TEAAT ¥ gU AT FIAR T oG
T fear mm

(7)) Wl s W e
T &Y vk famfod oy a% g
sra 7€) gk &

() o (%), T A 95 o
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Administrative Reformg

{ Shri S. M. Banerjee:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri 8. C. Samanta;
Shri R. S. Tiwary:
Shri Sidheshwar Prasad:
Shri Hem Raj:
Shri D. N. Tiwary;
Shri Shashi Ranjan:
Shri P. R, Chakraverti:
Shri P. C. Borooah:
Shrimati Ramdulari Sinha.
Shri Vidya Charan Shukla:
Shri Subodh Hansda:
| Shri Daljit Singh:

*232. ¢

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken any measures recently for the
elimination of administrative delays
and inefficiency in Government De-
partments;

(b) if so, the nature thereof;
(¢) whether the Prime Minister

also recently issued some directive in
this regard; and

(d) if so, its contents and
action taken thereon?

the

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (d). A statement is laid on
the Table of the House. [Placed in
Library, see No. LT-3903/65].

foren W@

(wft wo wo qu:

ot fagTac qww :
st To Wo YW :
ot €10 wo awi:

st ®o Mo “ﬁ:
oY e fag -

st T STt
oY wrmdw fay fagrt :
ot wo ®vo fyudl:
*233.) st Wo ®o forurdy :
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S o Wo WA :
Agra gaT fawa wrAR:
ot femw gzame :

wt fasyfa fome

& o Tqw :

Uﬁﬂo Ao m
&t fawr ww g :
L'ﬂ Ko To wwadl:

w1 faw @< oy w@@ W Fo
w3t fiw

(%) war ety smEvT & w9 w=-
f wfadza fan }

(@) afz gt @ 38 N qe7 I
w1 §; AR

(1) 35 v awTC Y woy wfatran

t?

foen w4 (st qo wo wwTW) ¢
(%) S, sft a% @)

(@) s (7). swq @ 3 5am

Santhanam Committee's
Recommendations

( Shri Harji Vishnu Kamath:
Shri Mohammad Elas:
Shri Eswara Reddy.
Shri R. G. Dubey:
Shrimati Savitri Nigam:

| Shri Prakash Vir Shastri:

| Shri Jagdev Singh !

Siddhanti:

Shri Sidheshwar Prasad:
Shri K. C. Pant:
Shri Shashi Ranjan:

| Shri P. C. Borooah:

| Shri P. R. Chakraverti:

| Shri Krishnapal Singh:

*234.

Will the Minister of Home Affairs
be pleased to refer to the reply given
1o Starred Question No. 520 on the
16th December, 1964 and state:
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(a) whether further progress has
been madg in regard to the consi-
deration and implementation of the
Santhanam Committee’s recommen--
dations; and

(b) if so, the broad outlines there-:
of?

The Minister of State in the Minis--
try of Home Affairs (Shri Hathi):
A statement giving the information
is laid on the Table of the House.
[Placed in Library, see No. LT-3904/
65].

Detection of Crimes

( Maharajkumar Vijaya
Ananda:
*235. 4 Shrimati Renuka Barkataki:
Shri Indrajit Gupta.
tShri Ravindra Varma:

Will the Minister of Home Affairs:
be pleased to state:

(a) whether the observations in
regard to lack of mobility and
modern techniques for detection of
crimes made by Mr, William H.
Parker, Chief of the Los Angeles
Police, who was in hte Capital recent-
ly, have been considered by Govern-
ment;

(b) if so, the steps taken to
modernise the techniques of detect-
ing crimes in the light of his observa-
tions in view of sharp rise in crimes.
in Delhi; and

(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Mr. Parker has not furnished
any report to the Government of
India so far.

() and (¢). Do not arise,

Kerala Elections

( Dr, L. M. Singhvi:
Shri P. R. Chakraverti:
Shri Rameshwar Tantia:

Will the Minister of Home Affairs

*236.



2179 Written Answers PHALGUNA 12, 1886 (SAKA) Written Answers 218&

be pleased to state:

(a) whether some facilities have
been provided to the Left Communists
in Kerala now under detention for
coantesting the General Elections; and

(b) if so, the broad outlines there-
of?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) The facilities afforded to the
detenus, who want to contest the
elections, are as follows:—

(i) Between 30-1-1965, the date
of notification calling general
election, and 6-2-1965, the last
date for making nomination,
the proposer of each detenu
standing for election had been
allowed to see him once for
obtaining his signature on the
nomination form.

(ii) The election agent of the de-
tenu has been permitted to
interview him once a week
till the elections are over.

(iii) The detenus standing for
elections have been permitted
to band over the orders of
appointment of polling agents
and counting agents to the
Jail Superintendent concern-
ed who would forward them
immediately to the persons
concerned by post.

Ofl Price Inquiry Committee

Shri D, C. Sharma:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Sudhamsu Das:
Shri Hem Rarua:
Shri Yashpal Singh:
Shri Narendra Singh
Mahida:

|
|
*2317. |
1

Shri R. Barua:
Shri L. N. Bhanja Deo:
| Shri R. 5. Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether there has been a delay

in fixing a new price structure for
petroleum products; and

(b) if so, the reasons therefor and

the steps proposed to be taken in the
matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The recommendations of
the Oil Price Enquiry Committee set
up in 1860 were put into effect on 1st
October, 1961. The price structure
thereunder was to remain in force
until 31st March, 1965. A Working
Group on Oil Prices was set up on the
12th May, 1964 to examine and re-
port upon the manner of determina-
tion of oil prices after that date. It
was intended that the Working Group
should submit its report by  31st
December, 1964, but the Group has
not yet flnished its work. The exist-
ing pricing arrangements dave accord-
ingly been extended until 30th June,
1965.

The delay in the submission of the
report by the Working Group is due
to the following reasons:—

(i) Replies to the original ques-
tionnaire issued to the difte-
rent oil companies were re-
ceived late and replies are
still awaited to some supple-
mentary questions.

(ii) Examination of the data fur-
nished by the oil companies in
regpect of costg of refining
and marketing by a Special
Unit of the Cost Accounts
Branch of the Finance Minis-
try with reference to the orj-
ginal books of account is tak-
ing longer thun originally
anticipated.
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Barauni Refinery

Al

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
. Shri Ram Harkh Yadav:
238.9 Shri Vishwa Nath Pandey:
Shri Ram Sewak Yadav:
Shri R. 8. Pandey:

Shri Bhagwat Jha Azad:
Shri Sidheshwar Prasad:

L Shri K. C. Pant:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the expansion pro-
gramme of Barauni refinery has been
finalised with the Soviet firm;

(b) the terms of contract, if any,
signed; and

(¢) when the execution of the pro-
gramme will start and how long it will
take to complete the programme?

The Minister of Petroleum and Che-
micalg (Shri Humayun Kabir): (a)
Yes, Sir.

(b) 1,540 tonnes of equipment, valu-
ed at Rs. 66°36 lakhs will be supplied
by the Soviet Organisation. The
delivery of the equipment is to be
completed by the end of 1965.

(c) Designing and manufacture of
the equipment has already started in
the U.S.S.R. Delivery of the equip-
ment will commence from the middle
of this year. The expansion is expect-
ed to be completed by the middle of
19686.

Anti-National Activities

¢239. Shri Suremdranath Dwivedy:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 533 on the 16th
December, 1964 regarding the anti-
national activities through pro-Chinese
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elements of some representatives u-i
three foreign countries in Calcutta and
State: |

(a) whether Government have com-
pleted the enquiry ang if so, the action
taken thereon; and

(b) the names of the countries in-
volved in this affair and parties or
persons who have benefited on account
of such activities?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The information sought for
is of a secret nature and 1 do not wish
to disclose it in the public interest.

Direct Election of M.Ps. from J. & K.

( Shri J. B. S. Bist:
240 Shri Yashpal Singh:
Shri Balmiki:
Shri Bibhuti Mishra:

Will the Minister of Home Affaitrs
be pleased to state:

(a) whether Government have re-
celved any formal request from the -
Jammu and Kashmir Government in
regard to holding of direct elections
of Members of Parliament from that
State; and

(b) if so, the action taken to imple-
ment the request?

The Minister of State in the Mints-
try of Home Affairs (Shri Hathi): (a)
and (b). A proposal to this effect was
received gome time ago but it was not
proceeded with as several connected
points required decision by the State
Government.

Enquiry into Gandhiji’s Assassinaties

[ Shri D. D. Puri:
Shrimati Savitri Nigam:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavaiya:
Shri Bade:
Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri R. Barua: -

Will the Minister of Home Affatrs

241, {
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be pleased to state:

(a) whether Government have com-
pleted the enquiry into the claims
that some people had prior knowledge
©of the plan to assassinate Gandhiji;
and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Nanda): (a) A Commission, under the
Commissiong of Inquiry Act, in this
matter is in the process of being set
up and it is expected to start func-
tioning soon.

(b) Does not arise.

Japanese Petro-chemical Experts

( Shri S, C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
] Shri B. K. Das:
Shri Ramachandra Ulaka®
Shri Dhuleshwar Meena:
| Shri Ravindra Varma:
 Shrimati Renuka Barkataki:

242,

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No. 40
on the 18th November, 1964 and state;

(a) whether the six man Japanese
Petrochemicals experts team hawve
submitted its report; and

(b) if so, the main recommendations
thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No, Sir.

(b) Does not arise.

New Universities

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Hem Raj:

Shri Jashvant Mehta:

Will the Minister of Education be
pleased to refer to the reply given to

243

Starred Question No, 368 on the 23rd
September, 1964 and state:

(a) whether any final report from
the Committee on the establishment
of new universities has since been
received by Government; and

(b) if so, the salient features there-
of?

The Minister of
M. C. Chagla):

Education (Shri

(a) No, Sir.

(b) Does not arise.

aTHTT € WA % fAy awow

wgraan
(&t TwETE qmaw
! Ho Wo HWIWW:
' Wo ®To fyagt:
st gaig gaaw :
ot g
*2449 ot TR FTW TTAW:
WY No To wwuNl:
s o Mo qx :
! T
st favaATy qega:
stwet tqpwr aywEe
W wREaT ATH

w1 o wdy a8 a@ A g

w3 fw:
l.i““r(-s) w1 9z 89 § & ardsy
AP 3 W ¥ T & W&
f ggmar R s v e §;

(@) afx &, @ g frg w0
¥ ok et & omdeft ; W

() fumr saTAT ¥ vowT feg
TR I femT sl ?

fore Wt (st qo wo wme) ¢
(%) wTe aTHT FY T THT Y fpdr
wgrEar &1 ser A faar g0

(1) o (7). v afY gzar )




Written Answers MARCH

2185
Firing by Pak. Military Police on
Tripura Border

( Shrimati Renuka Ray:
| Shri D. C. Sharma:
*245. { Shri P. C. Borooah:
Shri S. M. Banerjee:
[Shrl Vishwa Nath Pandey:

Will the Minister of Home Affairs be
Pleased to state:

(a) whether it is a fact that there is
a large increase in the number of
firing cases by Pakistani military police
on the Tripura border; and

(b) if so, the steps taken to prevent
recurrence of such cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Since November, 1964 Pakistani
forces resorted to firing In two places
namely Karangichera in Khowai sub-

division and Tarakpura area in
Dharmanagar sub-division.
(b) Strong protests have been

lodged with the Pakistan authorities.

Demands from Secondary School

Teachers
 Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Shri Mohammad Elias:

Shri Sarkar Murmu:

Shri Eswara Reddy:

Shri Yashpal Singh:

Shri Bhagwat Jha Azad:

Shri Hukam Chand
Kachhavaiya:

Shri J. B. Singh:

‘Shrimati Renu Chakravartty:

Shri D. C. Sharma:

Shri Jagdev Singh Siddhanti:

Dr. L. M. Singhvi:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri D. D. Purl:
Shrimati Savitri Nigam:
Shrimati Ramdulari Sinha:
Shri Koya:

Shri Vishwa Nath Pandey:
Shri Rameshwar Tantia:
Shri Maheswar Naik:

*246. 4
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| Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri D. J. Naik:

Shrimati Johraben Chavda:

Will the Minister of Education be
pleased to state:

(a)whether his attention has been
drawn to the countrywide gne day
hunger strike observed by secondary
school teacherg for pressing their de-
mands for better service conditions;
and

(b) it so, Government’s attitude to
their demands?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Government of India feel that
the problem of raising pay scales of
teachers in various States is primarily
for the State Governments to solve.
All the same they have every sym-
pathy for the low paid teachers and
are helping the States, within the
limitation af funds available, to im-
prove their salaries and service con-
ditions. Government think that it is
undesirable for teachers to adopt agi-
tational methods.

Development of Dandakaranya

J Shri Vishwa Nath Pandey:
1 Shri Rameshwar Tantia:

Will the Minister of Rehabilitation
be pleased to state:

247,

(a) whether Government propose
to launch an ambitious scheme for ex-
tensive development of the Danda-
karnya area to fully exploit its rehabi-
litation potential in view of the large
scale exodus from East Pakistan; and

(b) if so, the broad outlines of the
soheme?-

The Minister of Rehabilitation (Shri
'Tyagl): (a) and (b). It has been de-
cided to take up an intensive develop-
ment programme to harness the natu-
ral resourceg of the Indravati-Sabri
basin particularly with a view to
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accelerating the rehabilitation of the
new migrants. The projects envisag-
ed are a Steel Plant, one or two
Cement Plants, Wood working Fac-
tories, Paper and Pulp Plants and a
various medium and small scale in-
-dustries. However, before this pro-
gramme can be implemented, further
investigations or surveys in regard to
varioug aspects of development includ-
ing the quantity and quality of mine-
ral deposits and their suitability for
particular industries, the utiligation of
forest resources, the expansion of
road communications, locations for
townships and industrial estates and
feasibility studies for specific indus-
trial units will have to be undertaken.
A Steering Committee of Secretaries
has been appointed tg coordinate such
investigationgs and surveyg and the
overall planning of the intensive de-
velopment programme. In the mean-
time a priority programme has been
drawn up for setting up certain small
and rural industrial units under the
suspices of the Rehabilitation Indus-
tries Corporation and the Dandaka-
ranya Project Administration. Cer-
tain medium industrial units may also
be established by the Rehabilitation
Industries Corporation under this
priority programme.

Indo-Soviet Board on Text-Beoks

( Shri R. Barua:

Shr R. G. Dubey:

Shrimati Savitri Nigam:

Shri Ram Harkh Yadav:

Shri Vishwa Nath Pandey:

Shri Murli Manohar:

Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri D. N. Tiwary:

Shrimati Maimoona Sultaa:

| Shri L. N. Bhanja Deo:

s {

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an Indo-
Soviet Board hag been set up to con-
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sider operating programmes of adap-
tations, translations, publication and
distribution of Soviet text-books and
standard works in English and Indian
languages;

(b) if so, the composition and terms
of reference of the Board;

(c) assistance provided by the Soviet
Government for this purpose; and

(d) the present position with regard
to the functioning of the Board?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) to (d). A staltement is laid on
the Table of the Sabha. [Placed in
Library, see No. LT- 8905/ 65].

Scientific Research and Industrial
Development

( Shri Surendra Pal Singh:
Shri Rameshwar Tantia:
Shri Yashpal Singh:

Shri S. M. Banerjee:
Shri Bhagwat Jha Azmad:
Shri Heda:

Dr. L. M. Singhvi:

Shri P. K. Deo:

Shri Kapur Singh:

Shri P, K. Ghosh:

| Shrimati Sharda Mukerjee:

249
2

Will the Minister of Education Le
pleased to state:

(a) whether it is a fact that the
Planning Commission has recommend-
ed the integration of advanced research
projects of the National Laboratories
with the development programmes of
corresponding industries in the coun-
try; and

(b) it so, the implications of the
proposal and the reaction of the Coun-
cll of Scientific and Industrial Re-
search thereto?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library, see No. LT-3908/
65].
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Translation of Books in Hindi

Shri S. M. Banerjee:
Shri Yashpal Singh:
'] Shri Prakash Vir Shastri:
| Shri Jagdev Singh Siddhanti:

*250

' Will the Minister of Education be
pleased to state:

(a) the steps taken to
science, engineering
works in Hindi;

translate
and medical

(b) the name of organisation which
has been entrusted with the job; and

(c) the number of books translated
so far?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). The work relat-
ing to preparation, translation and
publication of standard works of Uni-
versity level is being undertaken by
the Government of India in Collabo-
ration with universities academic
bodies, State Governments and pri-
vate publishers. Some work ig also
being done Departmentally. So far
60 books on science, 11 books on engi-
neering and 8 on medicine have been
translated.

Transport of Oil from Cochin

Shri Yashpal Singh:
Shri M. L, Dwivedi;
o251 Shri Bhagwat Jha Azaad.
: ] Shri Ravindra Varma:
| Shri Indrajit Gupta:
LShrlmati Renuka Barkataki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it hag been decided to
grant a contract to a foreign shipping
eompany for transgport of oil from
the Cochin refinery to coastal towns
and

(b) if so, the reasons for entrusting
this work to a foreign firm in prete-
rence to Indian shipping companies?

MARCH 3, 1965
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The Minister of Petroleum ana
Chemicals (Shri Humayun Kabir):

(a) No, Sir.
(b) Does not arise.

Das Commission’s Report on Corrup-
tion in Punjab

Shri Hari Vishnu Kamath:

!'Shrimati Savitri Nigam:

Shri Rameshwar Tantia:

Shri S. M. Banerjee:

Shri Yashpal Singh:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti:

*252.{ Shri Surendra Pal Singh:

Shri Hukam Chand Kach-
havaiya:

Shri Daljit Singh:

Shri Narendra Singh Mahida:

| Shri Solanki:

Shri Narasimha Reddy:

Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether further progress has
been made with regard to taking action
against those officials indicated in the
report of the Das Commission which
prohed into allegations against the
former Chief Minister of Punjab; and

(b) if so, the broad outlineg thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi)
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library, see No. LT-3907/65].

Junior Technical Schools in Rajasthan

J Shri Dhuleshwar Meena:
523. 3 Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the number of junior technical
schools at present in Rajasthan;

(b) the number of such schoois
proposed to be opened in that State
duriag 1965-66; and
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(c) the places where they will be
opened?

The Minister of Education
M. C. Chagla): (a) and (b).

(¢) Does not arise.

(Shrs
Nil

Rajasthan Police Housing Scheme

5 J Shri Dhuleshwar Meena
"\ Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any amount was ad-
vanced as loan to Rajasthan Govern-
ment under Police Housing Scheme
in the State during 19€4-65; and

(b) 1if so, the details thereof?

The Deputy Minister in the Minis-
&y of Home Affairs (Shri L. N.
Misbra): (a) and (b). A loan of
Rs. 1554 lakhg has been sanctioned.
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Director-General of Tourism

( 8hri R. Ramanathan
Chettiar:
526. Shri Surendranath Dwivedy:
| Shri Hari Vishnu Kamath:
Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 659 on the
23rd December, 1964 regarding an
enquiry into the allegations of cor-
ruption made against the incumbent
of the post of Director-General,

Tourism and state:

(a) at what stage the matter stands
now;

(b) the broad findings on the cor-
ruption charges enquired into; and

(c) the action Government propose'
to take in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). The inquiries are at the
final stage and Government are
awaiting the final report.

Hindi Advisory Committee Delegation

( Shri Rameshwar Tantla:
| Shri Onkar Lal Berwa:

527, { Shri Bade:
| Shri Hukam Chand
L Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a dele-
gation of the Hindi Advisory Com-
mittee of the Union Government
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visited several States to see the pro-
gress made by them in the use of
Hindi in their offices; and

(b) if s0, whether any report has
been submitted by the delegation?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
‘Mishra): (a) A delegation of one of
‘the Sub-Committees of the Hindi
‘Salahkar Samiti visited the capitals
of the States of Uttar Pradesh,
Madhya Pradesh, Bihar and Rajas-
‘than in December 1964.

(b) No.
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Appointment of 1.A.S. Officers in
Districts

531 Shri R. G. Dubey: Will the
Minister of Home Affairs be pleased
10 state:

(a) the period prescribed for IAS
Offiecrs after their selection and ap-
pointment before they are given the
charge of the districts;

- (b) whether various States in India

are following instructions in an uni-
form way in the light of Shri V. T.
Krishnamachari’s report; and

(¢) whether it has come to the
notice of Government that early ap-
pointment of inexperienced officers
as heads of the districts has led to the
deterioration in Administration?

The Minister of State in the Minis-
iry of Home Aflairs (Shri Hathl):
(a) No period has been prescribed in
the rules, after which an IAS officer
can be posted in charge of a district.
The late Shri V. T. Krishnamachari
had, in his report op ‘Indian and
State Administrative Services and
problems of District Administration’,
recommended that examination re-
recruits should as a general rule, be
put 1n charge of districts towards the
end of the sixth or ip the seventh
vear of service.

(b) The State Governments are
following the recommendations to the
extent possible depending on local
eonditions.

(¢) No. Sir,

Alcoholic Drinks for Tourists in
Hotels

532. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to refer 10 the reply given to
Starred Question No. 532 on the 16th
December, 1964 regarding lifung of
curbs oh the foreign tourists’ freedom
1o consume alcoholic drinks in hotels
and state the decisions Government
have taken on the representation of
the hoteliers of Indig in this regard?

2299 (Ai) LSD—3.
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Government have accepted the recom-
mendation of the Study Team on
Prohibition that in Dethi and other
places where drinking in public has
been banned, a scparate room in
select hotels should be set apart for
the exclusive use of foreign visitors
where gleoholic drinks and food
could Jbe served and have also
requested the State Governments to
issue suitable instructions.

Girls’ Education

( Shri J. B. Singh:
| Shrimati Renu
533. 4 Chakravartty:
Shri P R. Chakraverti:
LShrl P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) the steps taken by Government
to encourage girls’ education during
the Third Five Year Plan; and

(b) the expenditure so far incurred
by Government in this respect?

The Minister of Education (Shri
M. C. Chagla): (a) In addition to
the Schemes of General Education
which benefit boys as well as girls,
special programmes including those
catering to construction of quarters
for womep teachers in rura) areas, vil-
lage allowance, gppointment of school
mothers, sanitary blocks and hostels
for girls, provision of condensed
educational courses, establishment of
Polytechnics specially for girls etc.
have been functioning during the
Third Plan period. Over and above
this the National Council for Women’s
Education, with affiliated bodies in
the States, has been set up. Many
State Governments have also appoint-
ed DeputylJoint Directors of Educa-
tion, whose exclusive function ig {0
promote the schemes mentioned above
and generally to supervise the pro-
motion of girls' education. Volun-
tary Organisations working in the
field of women’s education have been
given financial assistance. A film
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entilled “Who Seek the Light” has
been produced. Seminars dealing

with various aspects of the problem
of gilrs’ education have been organis-
ed by the State Governments. The
Bhaktavatsalam Committee was set
up to look into the causes, particular-
ly in rural areas, of lack of support
in so far as girls’ education ig con-
cerned. Their report has been cir-
culated to all concerned.

(b) The amount sp far speant on
the special programmes indicated is
estimated to be Rs. 664:54 lakhs. Over
and above this, a certain portion of
amounts spent on General Education
has alsp been spent on the eduaction
of girls and women, but separate ac-
count of this is not available.

Lecturers of Delhi Colleges

[ Shri Rameshwar Tantia:
J Shri P. K. Deo:

) Shri Kapur Singh:

| Shri P. K. Ghosh;

534.

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that
lecturers of colleges in Delhi
demanded new dearness allowancce
rates for University teachers and
have also submitted a memorandum;
and

the
have

(b) if so, Government’s reaction to
their demands?

The Minister of Education (Shri
M. C. Chagla): (a) The Lecturers of
the University of Delhi and its col-
leges have demanded Dearness Al-
lowance and a Resolution from the
Delhi University Teachers Association
and the University - Appointed
Teachers Association has been receiv-
ed by the University in this regard.

(b) The matter has been taken up
by the University of Delhi with the
University Grants Commission who
are considering the same.

MARCH 3, 1965
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Engineering College in Goa

535. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Goa
Administration has approached the
Central Government for establishing
an engineering college in Goa and a
polytechnic at Panjim and upgrading
of the Goa Medical College; and

(b) if so, the deeision taken in this
regard?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) The Government of India have
agreed in principle to the establish-
ment of an engineering college in
Goa and a polytechnic at Panjim and
to upgrade the old medical school.
The details of these schemes are
being worked out.

Urdu

536 J Shri S. M. Banerjee:
*  Shri Yashpal Singh,

Will the Minister of Education be
pleased to state:

(a) the steps taken or being taken
to popularise Urdu Language; and

(b) whether due encouragement
has been given to the Urdu poets
and writers in the country?

The Deputy Ministeyr in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Under the ‘Develop-
ment of Modern Indian Languages’
grants-in-aid are sanctioned to wvari-
ous State Governments/voluntary or-
ganisations etc. for bringing out suit-
able publications in various Indian
languages inculding Urdu.

Grants-in-aid have also been given
to some Institutions who are dning
useful service in the fleld of Urdu
literature.
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The University Grants Commission
helps Universities to develop teaching
and research in languages™ including
Urdu. The Commission also en-
courages publication of learned works
in different languages, including
Urdu, which are recommended by
Universities. ’

(hb) Financial assistance in the
form of lump sum grants of not more
than Rs. 1,800 or monthly pensions
not exceeding Rs. 150 per month has
been given to about 100 Urdu writers
and poets who are in indigent circum-
stances.

Common Script

5§37. Shri P, C. Borooah: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 73 on the 9th Septem-
ber, 1964 and state the progress so
far made in the direction of evolving
of a common script for all Indian
languages?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan); The Committee of Lingu-
ists set up by the Ministry to sug-
gest symbols to represent the pecu-
liar signs of Indian Languages for
which no symbols existed in Dev-
nagari has since submitted ity final
report. It is proposed to publish the
recommendations of the Committee
in the form of a press pote for invit-
ing opinions and suggestions. A flnal
decigsion on the recommendations of
the Committee will be taken by the
Government after considering the
opinions and suggestions of scholars
and linguists that may be received.

" Crude Ol Resources and Refining
Capacity

538 ( Shri P C. Borooah:
" 7 Shri P. R. Chakraverti:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the latest estimates of crude
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0il resources and refining capacity
installed in different regiong in the
country separately;

(b) the extent to which the refin-
ing capacity in each région is proposed
to be increased during the Fourth
Five Year Plan:

(c) whether it is a fact that tho
refining capacity in Assam is much

less than the oil resources there
would justify; and
(d) if so, how far the refining

capacity there is proposed to be
augmenteq during Fourth Plan?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a), (b) and (d). The total proved
recoverable reserves of crude oil in
the country are estimated to be 118
million tonnes. The refining capacity
operating at present is 9:5 million
tonnes per annum. By the end of
1966 this capacity is expected to in-
crease to about 17 million tonnes per
annum. For the time being an addi-
tional refining capacity of 5 million
tonnes per annum has been approv-
ed for establishment during the
Fourth Five Year Plan. It is regret-
ted that it ig not po3sible to publish
the region-wise oil reserves or refin-
ing capacities under the Defence of
India Rules.

(¢) Yes, Sir. This is so because the
location of refining capacity is dicta.t'
ed primarily by marketing consi-
derationg and not by local availability
of crude oil.

Conference of Afro-Asiap Sclentists

 Shri Yashpal Singh:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Asad.

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Narendra Singh

Mahida:

Shri . Solanki.

Shri Narasimha Reddy:

| Shri Hem Raj:

539. {
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Will the Minister

of Education
be pleased to state:

(a) whether it has been decided to
convene a conference of Asian and

African scientists some time in 1965;
(b) if so, its agenda; and

(c) the names

of the countries
which will be invited?
The Minister of Fducation (Shri

M. C. Chagla): (a) The Association of
Scientific Workers of India have de-
cided to hold a Symposium of Scien-
tists from Asia ang Africa sometime
in December 1965 and this proposal
ix now under consideration of Gov-
ernment.

(b) and (c). Details regarding
ihese are yet to be finalised by the

Association of Scientific Workers of
India.

Indian Akademies and 1.C.C.R.

( Shri Yashpal Singh:
| Shri M. L. Dwivedi:
| Shri Bhagwat Jha Azad:
| Shri D C. Sharma:
Shri Surendra Pal Singh.
540. l Shri P, R. Chakraverti:
Shri Sidheshwar Prasad:
l Shri Onkar Lal Berwa:
| Shri Vidya Charan Shukla:
| Shri J. B. S. Bist:
( Shri R. Barua:

Will the Minister of Education
be pleased to state:

ta) whether the Committee headed
by Dr. H. J. Bhabha, which was set
up to review the working of the three
Akademies and the Indian Council for
Cultural Relations has submitted its
report;

(b) if so, the main recommenda-
tions thereof; and

(c) the reaction of
thereto?

Government

The Minister of Cultural Affairs in
the Ministry of Education (Shrl
Hajarnavis): (a) Yes, Sir.
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(b) The information is contained in
the Report of the Committee, copies
of which are available from the
Library of the Parliament.

- (é) The Report is under examina-
tion ip consultation with the Aka-
demies and the I.C.C.R.

Women’s Hockey Tournament at
Hong Kong

( Shri Yashpal Singh:
| Shri M. L. Dwivedi.
| Shri Bhagwat Jha Asad:
| Shri Rameshwar Tantia:
| Shri Onkar Lal Berwa:
Shri P. H. Bheel.
Shri Indrajit Gupta:
Shri Kapur Singh:
Shri P. K. Deo:
 Shri Narasimha Reddy:

541

Will the Minister of Education be
pleased to state:

(a) whether permission to the All
India Women’s Hockey Association to
send a team to the first Asian
Women’s Hockey Tournament at
Hong Kong from the 10th to 17th
January, 1865 was refused by Gov-
ernment; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-

try of [Education (Shri Bhakt
Darshan): (a) Yes, Sir.
(h) The All India Council of

Sports dig not recommend the pro-
posal.

Councillors in DM.C.

( Shri M. L. Dwivedi:
542. { Shri Yashpal Singh:
| Shri Bhagwat Jha Asxad.

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are consi-
dering a proposal to raise the num-
ber of Delhi Municipal Councillors;

(b) if so, to what extent; and
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(c) the reasons therefor?

.The Deputy Minister in the Minis-

try of Home Affairs (Shri L. N.
Mishra): (a) to (¢). Ip ferms of
sub-section (8) of section 3 of

Delhi Municipal Corporation Act,
1957, after the expiry of the term
of office of the existing council-
lors, the number of councillors
of the Delhi Municipal Corpora-
tion should be raised to 100 on the
basis of the population of Delhi as
ascertained from the Census figures
of 1961. No proposal to raise the
number of councillors beyond what
is provided by law is under considera-
tion.

Kuki National Army

J Shri M. L. Dwivedi:
"\ 8hri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

543

(a) whether a gang of 50 persons
described as “Kuki National Army”
raided Nagarumphune a village near
Imphal on the 10th January, 1965;

(b) if so, the losg of life and pro-
perty as a result thereof; and

(¢) the number of persons arrested
so far in this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir, according to information
received from the Government of
Manipur, on January 7, 19685 (and not
on January 10) a gang of armed
Kukis raided the village of Vaichel
Nagarumphune.

(b) There wag no loss of life but
Rs. 132'25 and a few articles of

clothing were taken away by the
raiders.
(c) Twenty.
feelt & ww

-
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Serajuddin and Co, Affairs

Shri Daljit Singh:
Shri Yashpal Singh:
| Skri Koya;

Will the Minister of Home Affairs
be pleased to rpefer to the reply given
to Unstarred Question No. 1817 on
the 23rd December, 1964 regarding
Serajuddin and Co. affairs and state:

(a) whether any further progress
has been made in the trial of various
cases;

Shri Hari Vishnu Kamath:

(b) it so, the stage which each of
the said cases hag reached; and

(c) if not whether proceedings are
being expedited?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
{a) to (c). Further progress has
been made in the trial of the various
caseg relating to Serajuddin and Co.
Affairs. The stage which each case
has reacheq is indicated below:

(1) Case against Shri D. N. Sahay:

Cross-examination of P. W. Shri
Annaswamy is gtill going on. The
case has been adjourned to the 3rd
4th, 5th and 6th of March 1985 for
his further cross-examination.

(2) Case against Shri L.LM.D’ Cruz:

Prosecution evidence is over and
the case wag posted for consideration
of charge on 23rd and 24th February,
1965. The case has been posted on
oth and 10th April, 1865 for argu-
ments on the question of framing
charges.

(3) Case against Shri H. R. Dewan:

Further Prosecution Witnesses
were examined. The case was posted
to 1st February to 6th February 1965
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for further prosecution evidence. As
the a ccused field an adjournment
petition on the ground of his illness,
the case was adjourned to 26th March
1965 to 3-d April 1965 for further
evidence.

(4) Case against Shri G. P. Nayyar:

Statement of accused Shri Serajud-
din and Shri M. K. Rahman were re-
corded on the 11th ang 12th of Jan-
uary 1885. Accused Shri G. P.
Nayyar, Shri Serajuddin and Shri
M. X, Rahman have flled lists of
defence witnesses. Eleven defence
witnesses on beghalf of Shri G. P.
Nayyar were examined between 8th
February, 1965 to 11th February, 1965,
The case has now been posted to 3rd
March, 1965, 4th March, 1965 and
11th March, 1865 for the examination
of further defence witnesses on be-
half of accusedq Shri G. P, Nayyar.

2. The cases are proceeding in the

Court and everything possible is
being done to expedite them.

Missing Files of O.N.G.C.

546. Shri Hari Vishnu Kamath:
Will the Minister of Petroleum and
Chemlicals be pleased to refer to the
reply given to Unstarred Question
No. 1818 on the 23rd December, 1864
regarding missing folders of Oil and
Natural Gas Commission and state:

(a) whether the inquiry- into the

matter has been completed;
(b) if so, the outcome thereof; and
(¢) if not, the reasons for the in-
ordinate delay?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (¢). No, Sir, Police investi-
gation is continuing.

(b) Does not arise.
Vijnan Mandirs

547. Maharajkumar Vijaya Ananda:
Will the Minister of Education bw
pleased to state;

(a) whether in view of the poor
performance towards setting up of
Vijnan Mandirs by the State Govern-
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ments the Central Government pro-
Pose to take up the work with a view
to utilising the full amount allotted
under the Third Five Year Plan:

(b) it not, the
and

reasons therefor;

(c) the manner in which it is pro-
posed to speed up the execution
‘work?

The Deputy Minister in the Minis-
1ry of Education (Shrimati Soundaram
Ramachandran): (a) No, Sir. There
is no proposal to take back the ad-
ministrative control of Vijnan Man-
dirs by the Central Government.

(b) As recommended by the As-
sessment Committee on Vijnan Man-
dirs, it is considered that the pro-
gramme of work of Vijnan Mandirs
<can be carried out effectively only if
they function under the State Gov-
ernments as part and parcel of
schemes of rural development, name-
ly, the National Extension Service
and Community Development gnd of
educational institutions,

(¢) The State Governments have
been requested to consider opening of
four to six new Vijnan Mandirs in
each State during the remaining
period 0. the third five year plan i.e.
by the end of March 1966 and also w.
work out the programme for the
Fourth Plan.

Detection of Crimes in Delhi

548. Maharajkumar Vijaya Ananda:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether steps have been taken
to appoint a trained Public Relations
Officer on the lines suggested by Mr.
Parker, Chief of the Los Angeles
Police to establish close contact with
the Press so vitally necessary so as
#o minimise giving importance to wide
axl exaggerated publicity to detec-
sion of crimes in Delhi; and

(b) i* not the reasons therefor?

PHALGUNA 12, 1886 (SAKA)
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Mr. Parker has not yet
furnished any report to the Govern-
ment of India.

(b) Does not arise.

School Buildings

549. Maharajkumar Vijaya Ananda:
Will the Minister of Education be
pleased to state:

(a) whether the Education Commis-
sion has made recommendations to
construct cheaper types of primary
and secondary school buildings in view
of the prohibitive cost;

(b) when the scheme would be
implemented; and

(c) the broad outlines of the
scheme?
The Minister of Education (Shri

M. C. Chagla): (a) Not yet, Sir.
(b) and (c). Do not arise.

Economic anq Statistical Services

550. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1161 on the 8th
December, 1964 and state:

(a) whether Government have since
reviewed the authorised strength of
the Economic and Statistical Services;

(b) whether direct recruitment to
Grade IV is intended to be made along
with other All India Cadres in Sep-
tember 1963; and

(c) when the direct recruitment to
Grades II and III of the Economic and
Statistical Services is expected?

The Deputy Minister in the Minis-
try ‘of Home Affairs (S8hri L, N.
Mishra): (a) The authorised strength
of the Indian Economic Service and
the Indian Statistical Service is still
under review and it is likely to take
some time before : decision is taken
in the matter.
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(b) The question of the method of
‘direet Tecruitment to Grade IV of the
two Services is under consideration of
the Government.

(c) The question js under consi-
deration of the Government.

Hoover-Type Commission for
Admninistrative Reforms

(‘Dr. L. M. Singhvi:
| Shri Surendra Pal Singh:
s51. ) Shri Bibhuti Mishra:
" 8hri K. N. Tiwary:
| Shrimati Ramdularl Sinha:
| Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to hold
a Hoover-Type Comprehensive enquiry
into the Union Administration; and

(b) if 8o, the particulars regarding
the date and machinery for the
purpose?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
The matter is under consideration.

(b) Does not arise.

Corruption in D.M.C.

552. Shri D. N. Tiwary: Will the

of Home Affairs be pleased
to state:

(a) whether it is a fact that in
1983-64 the Indian Institute of Public
Administration conducted a survey
regarding graft and other evils pre-

valent in Delhi Municipal Corpora-
tion; ’

(b) whether Government had occa-
sion to consider the report; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The Indian Institute of Public
Administration conducted a survey in
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October 1964 on “the experience of |
citizens in getting water connections”
(A study in corruption).

(b) and (c). The report is undec
examination.
Geohydrology in Universities

( Shri Bade:
553. { Shri Vishram Prasad:
| Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether Government propogce
to start special courses of Geohydro-
logy at selected Universities; and

(b) if so, in which Universities”

The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shes
(b) Does not arise.
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Medical facilities for D.Ps.

555. Shri Daljit Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether any grant has been
given to State Governments for the
medical treatment of displaced per-
‘sons ‘during 1964-65 and 1965-66 so
far; and

{b) if so, the details thereof?

The Minister of Rehabilitation (Shri
Mahavir Tyagi): (a) and (b). Sanc-
tions issued for grants to the State
Governments so far in 1864-65 for
medical treatment of displaced per-

sons from KEast Pakistan are as
follows:
Rs in lakhs
Andhra Pradesh 056
Assam . . 1'10
‘Madhya Pradesh . . 7:62
Madras . 0-03
Orissa 4°06
Uttar Pradesh 150
West Bengal 28-10
Mehareshtra 0:06
Bihar 1'01
TorAL . 44°'04

‘Further proposals for grants
amounting to Rs. 53.49 lakhs are under
consideration.

2.-The' tosal amount of expenditure
incurred by the Ministry of Rehabili-
tation on- the provision .of medical
facilities for displaced persons from
East Pakistan is Rs. 5.72 crores.

3. Grants for the year 1965-66 will
be  sanctioned on receipt of proposals
from the State Governments.

4. No grants were given for medi-
cal treatment of displaced persons
from West Pakistan in 1964-65.

Intermational Indian Ocean Expedition

556, Shri ‘Sham Lal Saraf: Wil
the Minister of Education be pleased
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lo state the progress reported so far
by the International Indian Ocean
Expedition, particularly on meteoro-
logical research by which this country
could benefit and findings of fish popu-
lation in the Indian ‘sea waters’ on
which this country could rely for
supply of fish?

The Minister of Education (Shri
M. C. Chagla): The International
Meteorological Centre at Bombay has
received a large volume of data from
the participating ships in the Inter-
national Indian Ocean Expedition,
which are being -analysed; Plankton
samples collected from different
regions of the Indian Ocean have been
received at the Indian Ocean Biologi-
cal Centre, Cochin, for preliminary
analysis and later study by specialists
so that some indication of areas rich
in fish population could be under-
stood. All this work is now in pro-
gress.

Free Higher Becondary Education

557 J Shri Sidheshwar Prasad:
"\ Shri Yashpal Singh:
Will the Minister of Education be
pleased to state:

(a) whether Government have de-
aided to abolish tuition feeg for the
Higher Secondary students in any
State; ’

(b) if so, the names of those States;
and

(c¢) whether the tuition fees for the
same class will also be abolished in
the Capital?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). No such de-
cision has been taken by the Govern-
ment of India. Madras State has abo-
lished fees for High School studeats.
Information is being collected in so
far as other State Governments are
concerned.
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(¢) A proposal to this effect is re-
ported to be under examination in the
Delhi Administration.

Scientific Research

Shri J. B. S. Bist:
. | Shri Sham Lal Saraf:
Shri P. K. Deo:
Shri Kapur Singh:
Shri P. K, Ghosh:

Will the Minister of Education
;pleased to state:

be

(a) whether Government’s attention
‘has been drawn to a resolution unani-
mously adopted by the Governing
Body of Council of Scientific and In-
.dustrial Research that research labor-
atories which have the requiredq scien-
tific talent should not be precluded
from taking further work for lack of
-financial resources;

(b) if so, whether any scheme has
been framed by Government to pro-
vide additional finances to the labora-
tories; and

(e) if so, the details thereof?

The Minister of Education (Shri M.
‘C. Chagla): (a) The Governing Body of
the Council of Scientific and Industrial
Resenrch has recommended that every
Scientific Laboratory/Institute should
be permitted to develop at the maxi-
mum rate possible, limited only by its
scientific capacity to expand, the rate
of growth being 20 to 80 per cent. an-
nually.

(b) and (c¢). A proposal for ad-
ditional funds for the Council of
Scientific and Industrial Research and
its National Laboratories/Institutes
during 1965-66 is under submission.

Nehru International Co-operation Year

559. Shri C. K. Bhattacharyya: Will
the Minister of Education be pleassed
4o state:

(a) whether the All India Edu-
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cational Conference has adopted a re-
solution urging the U.N. to designate
and observe the year 1865 ag the
“Nehru International Co-operation
Year”; and

(b) if so, Government's reaction
thereto?

The Minister of Education (Shri M.
C. Chagla);: (a) The Government is
not aware of the adoption of such a
resolution.

(b) Does not arise.

Teaching Hindi in South

560 J Shri D, J. Naik:

"7 Shri Vishwa Nath Pandey:
Will the Minister of Education be

pleased to state:

(a) whether it is a fact that there
is a growing tendency among the
people of the South to learn Hindi;
and

(b) if so, the facilities provided to
voluntary agencies which have taken
up teaching of Hindi?

The Deputy Minister in the Ministry
of Educatien (Shri Bhakt Darshan):
(a) Judging from the number of re-
quests received from the Voluntary
Hindi Organisationg in the South for
the opening of Hindi teaching classes
and appointment of Hindi Pracharaks
etc.,, the reply is in the affirmative.

(b) Voluntary Hindi Organisations
are given financial assistance to the ex-
tent of 60 per cent. of their approved
expenditure on opening of Hindi
teaching classes, establishment of Hindi
libraries and reading rooms, award
of prizes for brilliance in Hindi, or-
ganisation of Hindi dramas, debates,
elocution contests etc. The quantum
of aid hags been raised to 75 per cent of
the approved expenditure from the
next financial year.
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Indian Statistical Servioce

561. Shrimati Akkamma Devi: Will
the Minister of Home Affairs be
pleased to state:

~(a) the number of departmental
candidates sponsored by his Ministry
for selection and appointment to var-
ious grades of Indian Statistical S:r-
viee;

(b) the number of persons selected
for appointment to various grades at
its" initial constitution as on the 3lst
December, 1964;

(c) the number of persons, if any,
Jeft out; and

(d) the criterion followed in assess-
ing the suitability of a departmental
candidate for inclusion in the service
at the time of initial constitution?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) 182 departmental candidates were
sponsored for selection for appoint-

ment to the various grades of the
Indian Statistical Service.
(b) The Selection Committee, con-

stituted by the Union Public Service
Commission, selected 176 departmental
candidates for appointment to various
grades at the initial constitution of the
Service.

(c) 6 departmental candidates were
left out.

(d) Acr the selections were made by
the ‘Selection Committee, constituted
by the Union Public Service Commis-
sion, the criteria for selection follow-
ed by the Committee are not known
16 this Ministry.

Complaints against Government
Employees

562. Shrimati Savitrl Nigam: Will
the Minister of Home Affairs be

pleased to state:

(a) the number of complaints re-
ceived by the Chief Welfare Officer,
Government of India, New Delhi
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against Government employees during
the past six months relating to (i)
misconduct, (ii) misuse of official
position and (iii) domestic quarrel;

(b) the number out of them which
have been processed and the number
where no action was considered
necessary and on what grounds;

(¢) whether the complainant is ap-
prised of the action taken on g com-
plaint; and

(d) if so, at what stage?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) The Chiet Welfare Officer is not
responsible for dealing with the cases
of misconduct or misuse of official
position on the part of Government
employees. Five complaints of do-
mestic quarrel were received by him
during the past six months.

(b) All the five complaints have

been processed.

(¢) and (d). The complainant is
apprised of the action as soon as a de-
cision is taken in the matter.

Cases in Delhi Courts

568 f Shri Bhagwat Jha Asad:
"\ Shri Yashpal Singh:
Will the Minister of Home Affaire
be pleased to state:

(a) whether cases in some of_ the
Delhi Courts are piling up for judge-
ments;

(b) whether even in cases where

defaulters pleaded their zuilt' months
ago, judgments are kept pending; and

(c) it so, the reasons therefor?

The uty Minister in the Ministry
of I!on?:p Affairs (Shri L. N. Mishra):
(a) No, Sir.

(b) and (c), There is only one'cau
in whioh judgement could be deliver-
ed even though the accused had con-
fessed his guilt, because the accused
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who was on bail had absented himself
from the court on the date the judge-
ment was to be delivered.

Primary School Buildings in Rajasthan

564. Shri Karni Singhji: Will the
Minister of Education be pleased to
state the amount of loan or subsidy
granted to Rajasthan Government for
the construction of Primary school
buildings during 1963-64 and 1864-85?

The Minister of Education (Shri M.
C. Chagla): Nil
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Prevention of Corruption

565. Shrimati Savitrl Nigam: Will
‘the Minister of Home Affairs be
pleased to state the number of States
which have enacted legislation  for
prevention of corruption?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
According to information  available
only the following Governments have
enacted legislations relating to  pre-
vention of corruption:—

Suate

Name of enactment

- Kerala

2 Uttar Pradesh
3 Madhya Pradesh

4 Andhra Pradesh

5 Punjab

Detention under DIR.

{ Shri Kolla Venkaiah:

566 3 Shri M. N. Swamy:

Will the Minister of Home Affairs
be pleased to state:

(9 The Kerala Enquiries and Summonse.

Act, 1960 (as amended by Act No 3
of 1962—(Kcrala)
(i) The Kerala Criminal Law Amend-

ment Act, 1962

(s58) The Kerala Pl:lblic Secvants (Inquiriesy
Act, 1963

The UP Vigilance Establishment Ordin-

ance, 1965 (UP  Ordinance No [.o
1965)
The Central Provinces and Berar Special

Police Bstablishment
XVII of 1947)

The Andhra Pradesh Civil Services Lis-
ciplinaty Proceedings Tribunal) (A ct
1960 (Act No II of 1960)

Act, 1947 .No

@) 'ghe Pepsu )Prqvxntion of . PO
upplun:nmy ct, 200 epseu
Act, No XXIV of 2008 BK)

@#) The Code of Ciriminal
(East Punjab Amendment
(East Punjab Act No
1949)

AI.;IMUC
t, 1949
VIII ot

(a) the number of Members of
Parliament arrested and detained
under D.LR. in various States in
December 1964 and January 1885;

(b) the number of Members of
State Legislatures in various States
arrested and detained under DIR.;
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t¢) whether there has been a de-
‘mand for reconsideration of these
cases; and

(d) il so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (d). According to information
available, 11 Members of Parliament
and 48 Members of State Legislatures
were detained in December 1964 and
January, 1965. No demand has been
received by the Central Government
for reconsidering these cases.

Annals of India

567. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that All
India History Congress held at Ranchi
‘has suggested to the Central Govern-
ment to re-write Annals of India;
and

(b) i1 so, the Government's reactions
1hereto?

The :Minister of Education (Shri M.
«. Chagla): (a) No, Sir.

(b) Does not arise.

Economic Pool

( Bhri Ramachandra Ulaka:
568. Shri Dhuleshwar Meena:
Shri Vidya Charan Shukla:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether any decision has since
been taken regarding the formation of
an economic pool for staffing various
managerial positions in the Public
Sector Undertakings; and

(b) the manner in which the selec-
tion and recruitment to this pool will
he regulated?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The various aspects con-
nected with the staffing of Public
Sector Undertakings are still under
consideration.

Loan Scholarships Scheme

569. Shri Bibhuti Mishra: Will the
Minister of Education be pleused to
state:

(a) the total amount advanced to
various State Governments for award
of‘loan Scholarships to students under
the National Loan Scholarships
Scheme so far in 1964-63; and

(b) the extent to which this loan
scholarships scheme has helped stu-
dents to continue their higher educa-
tion?

The Minister of Cultural Affairs im
the Ministry of Education (Shri
Hajarnavis): (a) A sum of
Rs, 2,22,52,000/- has been advanced to
various  State Governments/Union
Territories under the National Loan
Scholarships Sgheme in 1964-65 for
disbursement to the students.

(b) Approximately 32,300 students
are expected to be beneflted in the
current flnancial year under the
scheme.

Wind Mills

s70. J Dr- Ranen Sen:
" Shri Dinen Bhattacharya:

Will the Minister of Eduecation b«
pleased to state:

(a) whether it is a fact that the
Bangalore National  Aeronautical
Laboratory has developed Wind Mill
for generation of electricity and
irrigational facilities; and

(b) if so, how far the Wind Mills
have become popular in India?

The Minister of Education (Shri M.
C. Chagla): (a) The National Aero-
nautical Laboratory, Bangalore, has
developed two types of Wind Mills for
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lifting water for the purpose ot small
scale irrigation and domestic water
supply. Prototype of a Wind electric
generator, suitable for charging bat-
terics and for working a small pump,
has also been fabricated.

(b) The Laboratory 1s engaged in
completing the research and develop-
ment work already undertaken by it
as an experumental measure, and for
demonstration purposes it has installed
about 50 Wind Mills in villages 'in
consultation with the State Govern-
ments concerned, with satisfactory re-
sults. While the Laboratory’s techni-
cal advice and assistance in the field
will continue to be available, the large
scale introduction of Wind Mills in
the rural areas of the country is a
matter for decision by the State Gov-
ernments and the local bodies such as
Panchayats and Community Develop-
ment Centres.

Discovery of High Explosive Dynamite

571. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that Rail-
way Protection Force had discovered
six pounds of high explosive dvnamite
on the railway track near Naogan Rail-
way station, north of Dimapur on the
Assam-Nagaland border on the 17th
December, 1964;

(b) if so, whether an enquiry has
been ordered; and

(c) the findings thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) It has been reported that the
Railway Protection Force Search
Party found a packet near the railway
track between Chungajan and Naojan
railway stations on the night inter-
vening December 11/12 and not on
December 17, 1964.

(b) and (¢).. Inquiries revealed that
the packet contained only a paper
weight camouflaged as high explosive
bomb without any charge.
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Synthetic Rubber Factories in Public
Sector

574. Shri Chandak: Will the Minis-
ter of Petrcleum and Chemicals be
pleased to state:

(a) whether Go&ernment propose to
set up two synthetic rubber factories
in the public sector;

(b) if so, the progress made in this
cespect; and

(¢) when and where the factories
are likely to be set up?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) Yes.

(b) Government are currently exa-
mining proposals received from sgome
foreign Companies for technical and
financial collaboration.

(c) Bombay and Koyali have been
proposed as suitable locations. But
no final decision has yet been taken
either about location or the time-
schedule of erection.

Synthetic Rubber Factory

575. Shri Chandak: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether a second licence has
been issued to set up a synthetic rub-
ber factory in the private sector;

(b) if so, the annual capacity of the
plant;

(c) the type of synthetic rubber to
be produced and the expected ex-fac-
tory price of the synthetic rubber pro-
duced by it; and

(d) when the factory is expected to
go into production?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No second licence has
been issued. However, a letter of in-
tent has been issued.

(b) 25,000 tonnes per annum.

(c) Cis-polybutadiene type. Ex-
factory price is not available.

(d) Not possible to say at this stage.

Mining Engineers

576. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have, of
late, been considering the question
of deputing some mining engineers for
service in the African countries; and

(b) if so, when a decision is likely
to be taken in this regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Government
are prepared to depute mining engine-
ers to newly developing countries In
Africa if their services are required
by such countries.

Welfare Programme for Women
Employees

(Shri J. B. S. Bist:
571. { Shri Yashpal Singh:
| Shri Balmiki:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have un-
dertaken any welfare programme for
women employees of Central Govern-
ment,

(b) if so, the nature of the program-
me, the financial assistance rendered
and the areas which it covers; and

(c) whether there is any proposal
before Government to re-organise the
programme?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The welfare programme
undertaken by the Government is for
both men and women employees.
There is no special welfare program-
me exclusively for women employees..
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(b) Does not arise.
(¢) No.

' Gulf of Cambay and Kutch

578. Shri Narendra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have re-
ceived the report of the Marine Seismic
prospecting in the Gulf of Cambay
and Kutch;

(b) if so, the area surveyed so far;
and

(¢) the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Preliminary results of the
survey done in certain areas of the
Gulf of Cambay have been received.
Similar results for the Gulf of Kutch
are not yet available as work has
just commenced in that area.

(¢) The results for the Gulf of
Cambay indicate that there are sedi-
mentary rocks with good prospect for
oil or gas.

Cases Pending in Orissa High Court

579, / Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meenas
Will the Minister of Home Affairs
he pleased to state the number of
cases pending in Orissa High Court
at Cuttack as on the 31st December,
18647

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
2210.

Tax on Vehicles entering Mahe

580. Shri Koya: Will the Minister of
Home Affairs be pleased to state:

(a) whether the Pondicherry Adml.
nistration is collecting some tax from
owners of vehicles entering Mahe;
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(b) whether they are aware of the
difficulties experienced by people
who have their business in Tellicherry
and homes in Mahe; and

(c) whether the Central Govern-
ment are getting any share from those
collections?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (c). The Mahe Municipality
has imposed a tax on certain types
of vehicles entering the area within
the municipal limits. The proceeds
of this tax are retained by the Muni-
cipality and the Government of Pondi-
cherry or the Government of India
do not get any share from these col-
lections.

(b) The tax had been in force for s
long time but was temporarily sus-
pended for a short period in 1963. As
the stoppage resulted in heavy loss
of revenue to the Mahe Municipalitw.
it was re-imposed.

Cases Pending in Kerala High Court

581. Shri Koya: Will the Minister of
Home Affairs be pleased to state the
number of cases pending in the
Kerala High Court as on the 31st
December, 1964?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
17631.

Ald to Teachers

582. Shri Eswara Reddy: Will the
Minister of Bduoation be pleased to
state:

(a) whether any financial help
has been given to teachers out of
the collections made on the Teachers’
Day in 1062, 1963 and 1964 by the
National Foundation for Teachers
Welfare; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Collec-
tions made during 1962 and 1963 were
invested in the Defence Bonds because
of the national emergency. The
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scheme of assistance has been com-
menced out of the collections made
from and after September, 1964, A
sum of Rs. 11,020 has been disbursed
to 10 teachers or their families in
Kerala and 300 others cases are under
consideration, All States and Union
Territories are similarly to render
financial help to teachers in their areas
out of the collections made by them;
but the exact information from them
has not yet been received inspite of
requests.

Merit Scholarships in Public Schools

583. Shri Krishnapal Singh: Will the
Minister of Education be pleased to
state:

(a) the number of Merit Scholar-
ships in Residential Schools awarded
to students on the basis of the last
examinations; and

(b) the number out of those stu-
dents who, when they took the exa-
mination, were studying in schools
situated in (i) corporation and muni-
cipal areas, (ii) town and notified
areas, and (iii) rural areas?

The Minister of Cultural Affairs in
the of Education (Shri
Hajarnavis): (a) 200.

(b) (i) 111, (ii) 59, (iii) 30.

Science Talent Search Scholarships

384. Shri Krishnapal Singh: Will the
Minister of Education be pleased to
state:

(a) the number of science talent
search scholarships awarded to studentg
on the basis of last examination; and

(b) the number out of those students
who, when they took the examination.
were studying in schools situated in
(i) corporation and municipal areas
(ii) town and notified areas, a~ = ‘iii)
rural areas?
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The Minister of Education (Shri
M. C. Chagla): (a) Selections for the
1965 awards have not yet been com-
pleted. 2385 scholarships were award-
ed in 1964.

(b) The required information is not
readily available.
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Ideals of Late Shri Nehru

588. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether the Executive Board of
the Indian Nationa] Commission for
Cooperation with UNESCO, hag taken
a decision to hold an international
meet of world intellectuals on Nov-
ember 14, 1965 to discuss and promote
the ideals of the late Shri Jawaharlal

Nehru;
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(b) whether Government have been
apprised of the programme drawn up
for the purpose; anq

(c) it so, their reaction to it and
also the assistance that thig Commis-
sion will receive?

The Minister of Education
M, C. Chagla): (a) No Sir.

(b) and (c), The questions do not
arise,

(Shri

Special Police Establishment

587. Shri D. €. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that 219
officials faced open enquiries by the
Special Police Establishment during
December, 1964;

(b) if so, the corresponding figures
in December, 1963 as also the total
number of persons involved in such
cases during 1964; and

(c) the action taken against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes Sir.

(b) 141 and 2470.

(c) Of the cases taken up against
219 officials during December 1964,
cases against 11 officials have been re-
ported to the Departments concern-
ed for taking departmental action
against them. Remaining cases are
pending investigation.

Attack on Police Station in Minicoy
Islang

588. Shri A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether some sailors working
in foreign ships attacked the police
station at Bade village in Minicoy
Island in the first week of February,
1965,

(b) whether they had threatened

students and others not to attend the
Republic Day celebrations; and

(c) the action taken, against the

concerned sailors?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c), Certain persons of Bada village
in Minicoy, in consequence of the in-
stigation by some sailors who worked
on foreign ships and who had return-
ed home on leave, had threatened stu-
dents and otherg not to participate in
the Republic Day functions, Later on
4th February, 1965, when two ring
leaders including a sailor were being
interrogated in the police atation, a
crowd tried to attack the police sta-
tion and disturb public peace. 32 per-
sons are being prosecuted under Sec-
tiong 148, 324, 353, 437, 447 of Indian
Penal Code read with Section 149 of
Indian Penal Code.

Drilling in the Gulf of Cambay

[ i

589, Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the ENI, the Italion
Oil Company has been asked to un-
dertake off-shore drilling in the Gulf
of Cambay; and

(b) if so, on what terms?

The Minister of Petrolenm and
Chemicals (Shri Humayun Xabir):
(a) Yes, Sir. The contract is between
the Oi} and Natural Gas Commission
and SNAM, S.p.A.

(b) The main terms of the contract
are:—

(i) The Contractor will drill off
shore wells for oil or gas ex-
ploration and/or production
in the Gulf of Cambay upto a
maximum depth of 6,000
meters, in a maximum water
depth of 150 feet, on behalf
of the Oil and Natural Gas
Commission.

The drilling rig, mobile plat-
form, ancillary equipment
including drill pipes, drill
collars etc. will be provided
by the Contractor. The well
logging unit shall be provided
by the Commission,

(ii)
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(iii) The Contractor. shall provide
necessary personnel for the
work. He shall alsp provide
residential accommodation on
hig mobile platform for 3 em-
ployees of the Commission.

(iv) The Commission will supply
bits. core barrels, core-heads,
mud materials, chemical ad-
ditives, cement, fuel and lub-
ricants casing and all its ac-
cessories well heads and all
that shall remain permanent-
ly in the well.

(v) The contract is for a -working
period of 365 days to count
from the time all equipment
and personnel have arrived
at the first well location. The
Commission has the option to
extend the contract for a fur-

ther period upto 365 days.

(vi) The assumed value of the
contract for materials, equip-
ment and for work and servi-
ces is U.S. $4,310,193.

(vii) Payments to contractor are
being made under the ENI
Credit,

Petro-chemical Industries

590. Shri Jashvant Mehta: Wil] the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the number of applications re-
ceived during the last one year for
lestablishing petrochemical industries
in the country;

(b) the number of licences issued
and

(c) the number of application; ra-
jected and the reasons therefor?

The Minister of State in the Minis-
fry of Petroleum and Chemicals (Shri
Alagesan): (a),Fourteen applications
were received during the year 1864.

(b) Two,

(c) Four—for the reason that re-
quired quantities of raw material will
not be available for the schemes.

Basic Education

591, Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether the Nationa] Board of
Basic Education met in the beginning
of February, 1965; and

(b) if so, the schemes for promotion
of basic education which were fina-
liseqd in the meeting?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The main recommendations of
the Second meeting of the National
Board of Basic Education were:—

1. Education at the elementary
stage throughout the country should
progressively and as quickly as possi-
ble be made to conform to the system
of basic education. The existing basic
schools should be strengthened and
developed fully to become effective
basic schoolg of high gtandard. The
remaining elementary schools should
be enabled to progress towards the
same goal by introduction of appro-
priate activities, the particular crafts
to be adopted in each school being
selected to suit local environments.

2. The post basic schools should be
developed as an integral part of the
system of education at the secondary
stage. The existing post basic schools
should be specially strengthened to
rise to a high standard. Adequate
provision shoulg be made in all secon-
dary schools for production-centred
and other programmes as a continu-

ation of bagic education at the ele-
mentary stage.
3. Teacher Training Institutions

shoulq also be strengthened adequate- .
1y so that teachers trained therein are
competent to implement the program-
me of basic education more effectively.
This strengthening would include
reorganisation of curriculum, cstab-
lishment of model basic schools for
practising teaching. provision of resi-



2233 Written Answers

‘|
dential accommodation and physical
facilities for organising community
and other uctivities.

4. Educational administration in the
Centre as well as in the States should
be suitably strengthened and oriented
to achieve the object of developing a
sound system of basic education.

5. The National Board of Basic Edu-
cation need not continue as a separate
body but the work of keeping a cons-
tant watch on ang guiding the prog-
ress of basic education should be taken
up by the Central Advisory Board of
Education and its Standing Committee
on School Education, which may be
suitably strengtheneq if necessary by
inclusion of more experts on basic
education.

0il Deposits under Sea

( Shri Jashvant Mehta:
Shri C. R, Raja:
Shri Kapur Singh:
Shri P. K. Deo:

|_Shri Narasimha Reddy:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have re-
ceived the report of the Russian
experts regarding probability of oil
under sea, near Madras, Kerala, Cam-
bay beach and Kutch; and

(b) if so, the details thereof
action taken thereon?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
{a) and (b). Preliminary results of
the off-shore survey near Coromandol
Coast and Gulf of Cambay have indi-
cated interesting possibilities

592,

and

0d] and Gas in Gujarat State

[ Shri Jashvant Mehta:
7 Shri C. R. Raja:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the number of drilling ope-
rationg carried out so far in Gujarat

593
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Pakistani intrusion in
Kutch (CA)

State and the number of wells in
which oil and gas has been struck;

2234

(b) the potentiality of these wells?

The Minister of Petroleum and
Chemicaks (Shri Humayun Kabir):
(a) 269 deep wells and 10 structural
wells have been drilled in Gujarat
State. Out of the deep wells drilled,
163 are oil producers and 30 are gas
producers. Of the remaining deep
wells, 43 are dry wells, and 33 wells
are under test or to be tested fully.
The structural wells are for geolo-
gical information only.

(b) the potentiality of the oil wells
varieg from 10 tons to 75 tons per day
per well and of the gas wells from
10,000 cu. metres to 60,000 cu. metres
per day per well.

12 hrs,

CALLING ATTENTION TO MATIER
OF URGENT PUBLIC IMPORTANCE

INSTRUSION OF PAKISTANI PERSONNEL
mwro Kurcu
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The Minister of External Affairs
(Shri Swaran Singh): Sir, the state-

ment is pretty long. If you will per-
mit me I will place it on the Table.

Mr. Speaker: He may place it om
the Table, hon. Members might study
it and then I will give them another
opportunity,
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Shri Swaran Singh: I lay the state-
ment on the Table of the House.
[Placed in Library. See No. LT-
3892/65].
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12,02 hrs.

RE: C.BI. REPORT

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, before you proceed to
the next item, may I seek your
guidance on an important matter? In
accordance with the directions con-
tained in your momentous historic,
ruling last Friday which is in tune
with the highest traditions of the
best parliament of the world......

Mr. Speaker: 1 had requested hon.
Members many a time that comments
on the Speaker’s conduct or his de-
eisions. ......

Shri Harl Vishnu Kamath: I sub-
mitted to you, Sir, on Friday copies of
the C.B.JI Report submitteq to the
Ceabinet Sub-Committee together with
the Sub-Committee’s decisions there-
on, along with the necessary certifi-
eates and requested you to accord me
permission to lay it on the Table, The
difficulty is this. Every day ques-
tions are coming up. Thig C.B.I, re-
port deals with so many issues, 8o
many matters which may crop up in
the Housge in some manner or other
during Question Hour or otherwise.
There is only one copy with us. Un-
Jess, therefore, it ig allowed to be
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laid on the Table we cannot refer to
it during Question Hour or other-
wise. I, therefore, request that it
may be allowed to be laid on the
Table. I have given notice of this to
the Minister also this morning,

Shri S. M, Banerjee (Kanpur): Sir,
I came to know from Shri Kamath
that he has submitted to you a certi-
fied copy of the C.B.I. report. Unless
it is laid on the Table I am afraid
when, for instance, the Demands for
Grants relating to the Ministry of
Home Affairg are taken up and we try
to strengthen the hands of Shri Nanda
by dealing with all the corruption
cases, we will not be able to mention
this at all. I would, therefore, re-
quest you to direct the Minister to
lay it on the Table without m\y de-
lay.

Shri Ranga (Chittoor): Sir, you
must have already noted how
quita a large number of very influen-
tial English daily papers have ex-
pressed their comments in regard to
this particular matter. They have
also suggested that it would serve

nobody’s purpose and no interest
would be advanced by not making
this report available to the public.

They have also mentioned that the
Government has not served any public
purpose at all b trying to keep up
this illusion that 1t is still a secret and
oconfidential document. Quite a large
number of us have been favoured with
the knowledge of this report. We have
been also able to read some portions
of this report. Under these circums-
tances, it would sgerve, I think, the
purpose of this House if you are good
enough to permit Shri Kamath to place
this on the Table of the House. Other-
wise, what is likely to happen is that
we would be knowing the contents of
the report, we would be seeing the re-
port and at the same time without
proper authority and both the Gov-
ernment as well as this Parliament
would be placed at a great disadvan-
tage because what comes within the
knowledge of the ‘Members of this
House is not allowed to be placed on
the Table even when it is no longer
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{Shri Ranga]
4 secret even when the Government
is proved obviously to have been in

the wrong in  having kept it us a
secret.

Shri Surendranath Dwivedy (Kend-
rapara): Sir, I only want to submit
one thing, now that the Prime Minister
is also here. All these points have
been placed here. I{ they do not
choose to put this summary, that is
the report which Shri Kamath has
certified, would they like to place the
fuller report, which contains about 200
pages, before the House because they
feel that this report contains only a
summary of the final findings of the
Cabinet Sub-Committee?

Shri Nath Pal (Rajapur): Mr:
Speaker, Sir, it will not be show-
ing proper understanding and
regard for your ruling if after
that ruling Government does not
make up its mind as to whe-

ther it should courageously and in a
forthright manner come and face a
reality. We will be driven, even in
spite of your ruling, to hideous and
not highly edifying means of quoting
chapter and verse from it. Filibuster-
ing is not known to this House. But
if I am to speak on the demands for
Grants of the Ministry of Home Affairs
—and this year I think I would like
to—my recourse, after your ruling,
will be to go on citing from it. Will
it be adding to the prestige of the
House. Will the Government emerge
in a better light? 1 think the House
knows it the press knows it and the
country knows it. The only way for
them to respect your ruling and try to
save such reputation as they think
they still possess and to show regard
for parliamentary working is either tt?
co-operate with Shri Kamath and Shri
P. X. Deo or the Home Minister him-
gelf take the initiative and volunteer
to place the report on the Table of the
House.

Shri H. N. Mukerjee (Calcutta Cent-
ral): T was not in this House when
vou gave your momentous ruling. 1
read about it while very far away from

this House. But I did get the impres-
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sion, because that is the only possible
concomitant of your ruling, that mem.
bers of this House would have an op-
portunity of full study of this docu-
ment which Shri Kamath was enabled
by your ruling to place on the Tabie
of this House. Then 1 discovered to
my consternation that the document
is nowhere to be seen.

Shri Hari Vishnu Kamath: It is here
with me.

Shri H. N. Mukerjee: My submis-
sion, therefore, is that you permit this
document to be placed on the Table
of the House so that every member
would have access to it without hav-
ing any kind of difficulty about it. I
do not want to be in a position to
wangle access to this particular docu-
ment. If it is laid on the Table of
the House by Government, or by Shri
Kamath with your permission, then I
have a regular access to it. I want
every member of this House to have
a regular opportunity of access to it.
And 1 do feel, therefore, that it fol-
lows upon your ruling that the docu-
ment is enabled to be placed on the
Table of the House and since the Gov-
ernment is in the picture and since the
Government can give us a fully auth-
orised version of the document, it is
the duty of the Government to place
it on the Table of the House.

Mo TR wATET Sifgat (whamame) ¢
weae wgRw, & wgan g f oag we
TEt T T I, AE AR 7 I fag
fie B Tl £ FEEwHT WA ¥ gy
el qgfa ® agy W<t F oW
3, wafed fr Y gTeT o & SO
=T ¥ st frdeY wr gk faddy
qer & R W 9§ WIAT &Y AT ST
t

gy WY WA & wwe go §

g s fag #0 Y ww gER A
wr T § | dfew wmy S W Oy
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Mr. Speaker: In the ruling that I
have given I have tried to make it
clear in what cases I can ask the
Government to place the document on
the Table of the House. Both Gov-
ernment and the Members of the Op-
position already know that there are
rules which relate to the laying of
documents on the Table—how it can
be done and when it can be done. So
far as quotations are concerned, as I
have said in that ruling, when some
discussion is going on members can
quote what is relevant to the discus-
sion; not otherwise. In other words,
time cannot be provided simply for
the sake of quoting a document. At
this moment, there was no occasion to
refer to this document. There is noth-
ing, no discussion, at this moment on
which I can just say whether a re-
ference to a particular do~ument is re-
levant or not. When some discussion
is going on and when the opportunity
arises or when a separate discussion
is asked for and a member quotes
from a document, then only this ques-
tion will arise.

Shri §. M. Banerjee: There is a Bill
coming soon.

Beoause it is coming,
When the op-
the auestion

Mr. Speaker:
1 should allow it now?
portunity (omes and

arises, certainly we can consider what
follows from that and what decision
should be given, If any further clari-
fication is needed at that time, I can
give it then; not at this moment.

Shri Nath Pai: Now he may be per-
mitted to lay it on the Table of the
House.

Mr. Speaker: No permission has yet
been given and it cannot be laid on
the Table in this manner. He will
kindly resume his seat.

Shri Harl Vishnu Kamath: Sir, I
am grateful to you for your clarifica-
tion. But may 1 ask for a further
clarification? The practical difficulty
is this. Today there was a question
on the Santhanam Committee’s recom-
mendations. Had that question been
reached, in the course of supplemen-
taries, 1 would have asked about the
C.B.1 report in the light of the recom-
mendations of the Santhanam Com-
mittee. I would have asked whether
its findings do not justify prosecution,
judicial inquiry and all that. Sup-
pose tomorrow there is another ques-
tion, because there are several mat-
ters mentioned in the C.B.I. report.
Now, we have all equal rights, whe-
ther on that side or this side. Unless
the report is available to every mem-
ber equally, how can a member make
use of the material contained in the
document for raising supplementaries
during the question hour or during
other business of the House? That is
the practical difficulty. Kindly re-
solve that.

Shri H. N. Mukerjee: I am sorry I
am getting up again, but I want your
direction. As far as I remember, the
hon. Member, Shri P, K. Deo was try-
ing to quote from a document which
Shri Kamath had offered to place om
the Table of the House, which the
Deputy-Speaker was willing to allow
to be laid on the Table of the House
but which, because the government
resisted. was not placed on the Tahle
of the House. Shri Kamath could go on
quoting extracts from whatever docu-
ment he had in his hand. But when
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Shri P. K. Deo had quoted from Shri
Kamath’s document you stopped him.
Not only you stopped him but you
took some time in order to make up
your mind what exactly the position
was and you made up your mind after
careful thought and after hearing all
sides, including the Minister of Law
and some other people. And when
you decided on the fact that this was
a document which rightfully should
have been permitted to be placed on
the Table of the House, which was not
done, when you decided this document
was being referred to by a particular
member whom you were constrained
to stop, then naturally, it is to the part
of the proceedings relative to that par-
ticular discussion that your ruling was
applicable. When you gave your rul-
ing about the right of the member to
have that document placed on the
Table of the House and accessible to
everybody—not by way of going to
Shri Kamath as a personal friend and
trying to put pressure on him one way
or the other, but as the right which
accrues to one as a Member of Par-
liament. Tn view of your ruling—and
I can quote no more authoritative pro-
nouncement—I have a right to have
complete access, here and now, to that
document because that is the ruling
that you have given in your wisdom.

Mr. Speaker: My difficulty is that
Shri Mukerjee wag not here when
certain proceedings took place, In
his absence, Shri P. K Deo and others
haq pointed out that if the decision
was not given and this discussion on
the President’'s Address was con-
cluded, he would be precluded from
quoting from that dBcument. I said
that was correct™ but, then,
other discussions would be coming
up, like the general discussion on the
budget, when members would have
ample opportunities,

Shri Harl Vishnu Kamath:
before that? What about the ques-
tion hour? Then there is the In-
come-tax Bill.

Mr. Speaker: About question
hour also, Shri Kamath had stoted

Not
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that if his question had been reached
he would have quoted from it. Then I
would have certainly considered what
was to be done and what was proper.
I might even have given a ruling.
Now the fact remains that question
had not been reached.

Shri Harl Vishnu Kamath: Some
other members also want it, but only
one copy is available.

Shri S. M. Banerjee: I beg to sub-
mit........ '

Mr. Speaker: Let me finish.

Shri S. M. Banerjee: I only wanted
10 say....

Mr. Speaker: Shall I leave my state-
ment in the middle?

Shri Nath Pai: He is in a very chas-

tened mood now. We should hear
him.

Mr. Speaker: Shri Nath Pai and
Shri Banerjee have always been in a
chastened mood. The difficulty
always has been with me. Now, let
me hear Shri Banerjee in a chastened
mood, according to him.

Shri Ranga: The government should
also be in a chastened mood.

Shri S. M. Banerjee: Shri Kamath’s
contention was that had the question
been reached then some of the mem-
bers would have requested you for
the document. Now you state that
other opportunities may be utilized
when we have a discussion. I have
before me the agenda paper in which
the first Bill t0 be considered is the
Income-tax Amendment Bill. What is
it about? The Statement of Objects
and Reasons says: “The main object
of the Bill is to replace the Income-
tax (Amendment) Ordinance....”

Mr. Speaker: Now, should I take up
the Income-tax Bill?

Shri S. M. Banerjee: It is relevant,
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Mr. Speaker: When I come to that,
then he might tell me how it is rele-
vant.

Shri 8. M. Banerjee: 1 will explain
my whole difficulty. Kindly hear me.
1 will explain why I want this docu-
ment. The Statement of Objects and
Reasons clearly says:

“The Ordinance was promulgat-
ed.... and contains provisions
which were found to be imme-
diately necessary, relating to sear-
ches and seizures, voluntary dis-
closures and validation of certain

The powers of search and
seizure are being enlarged, enabl-
ing seizure of any money, bullion,
jewellery or other valuable article
or thing which represents either
wholly or partly undisclosed in-
come or property.”

We know that these officers or gentle-
men and even non-officials have amas-
sed wealth, That is our information.
We would like to see the CBI report
to speak on this Bill. It is very re-
levant.

Mr. Speaker: There is one Bill that
is to come after some time here......

Shri S. M. Banerjee: Immediately
after this.

Mr, Speaker:....when he might re-
quire or feel the necessity of quoting
from it and therefore I should get
this placed on the Table, I do not
agree there, These 20 minutes have
not been spent so usefully as we
ought to have done.

Papers to be laid on the Table.

ot wyt (fga) ;v W,
¥ ur favafaee sT o 2. ..

weaw RERT : ag faadw a as
¢ W

Re: CB.. Report PHALGUNA 12, 1886 (SAKA) Papers laid

2244
o a: #Y oqw & qw 0w

.......

weuw RERY : qy X A daw
™ & qg=r @

off ate: B @y Afew 11 &
¥ qg faar ar

weTs KAET : A 19 §) qg WY
Afeq sq & w2 HTA FAL 11 T KT
s wifed for gar q@ aw W ™
& qEAT 47 | TP AR IV @ AR
afoy Wit vt ag arw fawafuse
& qHeT § A # 39 9T waww A
wET |

ot : ey g e,

weaw WENY : gt aa ag faa ag
T T & A AT dEEw Y W W
] ¢

1222 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF THE INDIAN
REFINERIES LIMITED AND THE
CocHIN REFINERIES LIMITED

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
Sir, I beg to lay on the Table a copy
each of the following papers:—

(i) Annual Report of the Indian
Refineries Limited, New
Delhi, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditer
General thereon, under subw
section (1) of section 618A
of the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company.,

[Placed in Library, ~See No. LT-
3808/68.]
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(iii) Annual Report of the Cochin
Refineries Limited, Ernaku-
lam, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(iv) Review by the Government
on the working of the above
Company.

[Placed in Library See No. LT-

-3894/65.]

LANNUAL REPORT OF THE STATE TRADING
CORPORATION OF INDIA LIMITED

The Minister of Commerce (Shri
‘Manubhai Shah): Sir, I beg to lay on
the Table a copy of Annual Report of

-the State Trading Corporation of"

‘India Limited, New Delhi, for the year
'1963-64, along with the Audited Ac-
.counts and the comments of the Com-
ptroller and Auditor General thereon,
under sub-section (1) of section 619A
of the Companies Act, 1956.

[Placed in Library, See No. LT-
'3895/65.1

ANNUAL REPORT OF THE GARDEN RracH
WORKSHOPS LIMITED

The Minister of Defence Production
in the Ministery of Defence (Shri A.
‘M. Thomas): Sir, I beg to lay on the
Table a copy of Annual Report of
the Garden Reach Workshops Limit-
ted, Calcutta, for the year 1963-64,
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the
Companies Act, 1956,

[Placed in Library,
3806/65.]

See No. LT-

NOTIFICATION UNDER Navy AcT

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): Sir,

MARCH 3, 1965
!

Offer of Wheat Gift by
Canada (Stt.)

I beg to lay on the Table a copy of
Notification No. S.R.O. 68 dated the
20th February, 1965, containing cor-
rigendum to Notiflcation No. S.RO:
22E dated the 3rd August, 1964, un-
der section 185 of the Navy Act, 1957.

Placed in Library. No. LT-
3897/65.]
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See

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-

TIONS
F1Fry-SIXTH REPORT
12.24 hrs,
Shri Krishnamoorthy Rae
(Shimoga): Sir, I beg to present the

Fifty-seventh Report of the Com-
mittee on Private Members’ Bills and
Resolutions.

12.244 hrs.
PUBLIC ACCOUNTS COMMITTER
THIRTY-SECOND REPORT

Shri Morarka (Jhunjhunu): Sir, I
beg to present the Thirty-second
Report of the Public Accounts Com-
mittee (1964-65) on  Appropriation
Accounts (Railways), 1962-63 and
Audit Report (Railways), 1964.

STATEMENT RE. OFFER OF WHEAT
GIFT BY CANADA

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Sir, in
my statement before the House on the
18th February 1965, 1 had drawn at-
tention to the shortfall in the arrivals
of wheat on gccount of the strike of
longshoremen in the East Coast and
the Gulf ports in the United States.
While informing the House about the
unconditional gift of 1,50,000 tons of
wheat made by the Australian Gov-
ernment, I had stated that we had
approached other countries for addi-
tional quantities of wheat, 1 am happy
to announce the Guvernment of
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by Canada (Stt.)

Canada have offered us a special addi-
tional wheat aid of 100,000 tons for
inrmediate shipment. During the cur-
rent financial year,Canada has alreay
provided us $7 million Aid under the
Colombo Plan with which we import-
ed 87,000 tons of Canadian wheat in
Setpember and October last. I would
like to convey on behalf of the Gov-
ernment of India our thanks to the
‘Canadian Government for their timely
assistance in helping us to tide over
the present difficult period.

2. The continuance of the strike of
the longshoremen at the U.S, Guif
ports has reduced the availability of
wheat for distribution to the States in
March and April, I am happy to say
that the Governments of Iran, Pakis-
tan and South Korea have expressed
their readiness to divert wheat ships
bound for their respective countries.
This has been made possible by the
goodwill of the French Prime Minister
and I would like to thank the French
Government for this friendly gesture.
‘We have also made an additional pur-
chase of 100,000 tons of wheat from
France on easy payment terms. We
hope to be able to tide over the diffi-
cult period with the help of these ad-
ditional supplies and the supplies from
Australia, Canada and the West Coast
ports of the United States.

ot gemerdfie et (femit)
wew WY, § OF syEeqr w7 N

Bill
aret 4 a1 TEd Igy WTETeATe
a7 fedy g afafa w1 @ W
WT FHTATC AT wg A% Iogwr § 7
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3

Shri C. Subramaniam: This an-
nouncement was made in the Canadian
Parliament last night and evidently
that news was broadcast,

12:254 hrs.
APPROPRIATION BILL,* 19656

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of cer-
tain further sums from and out of the
Consolidated Fund of India for the
serviceg of the financial year 1964-85.

Mr Speaker:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
services of the flnancial year
1964-65.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introducet the Bill,

The question is:

12:26 hrs.

INCOME-TAX (AMENDMENT) BILL,
1965

The Minister of Finance (Shri T,
T. Krishnamachari): I beg to move:

“That the Bill further to amend
the Income-Tax Act, 1961 and to

*Published in Gazette of India Ex traordinary, Part II, section 2, datee

3-3-65.

tIntroduced with the recommenda tion of the President.
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validate certain searches under it is not found practicable to seize any

that Act, be taken into considera-
tion.”

Sir, this is a comparatively short Bill
which is primarily intended to replace
the Income-tax (Amendment) Ordi-
nance, 1965, which was promulgated
by the President on the 6th of Janu-
ary last. The opportunity has also
been taken to introduce certain other
amendments which are incidental or
supplemental to the matterg covered
by the Ordinance.

I have no doubt that the hon. Mem-
bers will welcome the main purpose of
the Bill. That purpose is the unearth-
ing of unaccounted money and reco-
very of tax due thereon, The mea-
sures which are being adopted to
achieve it are two-fold: firstly, the
strengthening of the machinery to dis-
cover and seize unaccounted assets
with a view to ensure speedy reco-
very of taxes in respect of the undis-
closed income represented by such
assets; and, secondly encouraging per-
song to come forward with voluntary
disclosures of their concealed income.

As the hon. Members are aware, the
Finance Act, 1964 enlarged to some
extent the powers relating to search
and seizure under the Income-tax Act,
1961. Those powers, however, did not
include the power to seize unaccount-
ed assets discovered during the search,
In the absence of such a power, it
would be possible for the persons con-
cerned to arrange to place some of
those assets beyond the reach of the
Income-tax Department for purposes
of recovery. We, therefore, found that
for these measures to be really effec-
tive, certain additional powers were
necessary,

The Income-tax authorities are be-
ing empowered to seize assets like
money, bullion and jewellery which
represent either wholly or partly un-
disclosed income or property. For
this purpose, they may, in case of
obstruction, break open the lock of
any door, box, locker or safe. Where

asset, the officer conducting the search
may serve an order on the owner or
the person who is in possession of such
asset that he shall not deal with it in
any way except with the previous per-
mission of the officer. To ensure that
such an order may be effective, pun-
ishment ig provided for its contraven-
tion, It will also be useful to obtain
statements, where possible, from the
persons concerned on the spot during
the time of search and seizure so that
such persons may not invent explana-
tions as a result of afterthought.

Formerly, only the Commissioner
could authorise an Inspecting Assis-
tant Commissioner or an Income-tax
Officer to carry out search and seizure.
The Power conferred on the Commis-

sioner is being extended to the Direc-

tor of Inspection and further, the
authorisation may be in favour of a
Deputy Director of Inspection or an
Assistant Director of Inspection in
addition to the Inspecting Assistant
Commissioner or the Income-tax Offi-
cer. This provision is being made so
that time may not be unnecessarily
lost in contacting the Commissioner
when the Directorate gets some reli-
able information relating to books of
account or assets not discloseq to the
Income-tax Department.

I would like to make one thing clear.
The authorisation by the Director of
Inspection or the Commissioner will
not be lightly given; it will be given
only when he has reason to believe
that the information which has come
into his possession is of a reliable
nature, It would, of course, be impos-
sible to ensure beforehand that the
information available is hundred per
cent correct. Every effort will, how-
ever, be made to see that innocent
people are not harassed,

The Income-tax Officer will make an
enquiry in order to arrive at a reason-
able estimate of the undisclosed
income represented by the seized
assets. In the course of this enquiry,
he will give a reasonable opportunity
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to the person concerned for being
heard. The enquiry will be carried
out as expeditiously as possible and
will be completed within 80 days of
the seizure. Within this period the
Income-tax Officer will pass an order
estimating, to the best of his judg-
ment, the undisclosed income ang cal-
culating the amount of tax on the
same, This will be purely an ad hoc
-estimate, and will not prejudice the
regular assessment which will be later
completed on the basis of such further
material which the Income-tax Officer
may be able to gather or the assessee
may produce. The Income-tax Officer
will also specify the amount that will
be required to satisfy any existing
liability under the direct taxes enact-
ments in respect of which the assessee
is in default or is deemed to be in
default, Only those assets which are,
in the opinion of the Income-tax Offi-
<cer, necessary for the satisfaction of
the liability in respect of the undis-
closed income as well as such existing
liabilities will be retained and the re-
maining assets will be forthwith re-
turned to the person from whose cus-
tody they were seized.

2251

The order made by the Income-tax
Officer in this connection will be a fair
one based on the materials available.
It is being provided that the Income-
tax Officer shall pass the order only
with the previous approval of the
Commissioner. A person who feels
aggrieved by such an order can also
make an application for appropriate
relief to an authority to be notified by
the Central Government in thig behalf.

Certain searches already made by
the Income-tax Department have been
contested in courts of law on technical
grounds that there were no pending
proceedings when the searches were
made or that the assistance of persons
other than authorised officers was
taken for the purpose of the search.
It is proposed to validate the searches
already made, It is further being
clarified that for the purpose of search
and seizure, proceedings will include
not only pending proceedings but also
proceedings which have already been
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completed or proceedings which may
be commenced after the date of the
search. The officers conducting the
search are being empowered to requi-
sition the services of police officers as
well as officers of the Central Gov-
ernment,

2252

The assets retained by the income-
tax officer will be applied for the dis-
charge of the existing liabiliiies under
the Direct Taxes Acts in respect of
which the assessee is in default or is
deemed to be in default. The remain-
ing assets will be utilised for the re-
covery of the tax determined on com-
pletion of the regular income-tax as-
sessments for all the years to which
the undisclosed income relates, pro-
vided, in respect of such tax also the
assessee is in default or is deemed to
be in default, For the purpose of re-
covery of these liabilities, the retained
assetls will be deemed to be under dis-
traint and the income-tdx officer can
sell such of them as may be found
necessary. Whatever assets remain
after all such liabilities have been
discharged will be returned forthwith
to the person from whose custody they
were seized,

While every effort will be made to
retain only those assets whose value
will correspond ag closely as possible
to the tax liabilities for the satisfac-
tion of which they are being retained,
there may neverthelegs be some cases
where the value of the retained assets
may exceed these liabilities. In cer-
tain circumstances it would be just
and proper to compensate the asses-
sees by. way of interest on the excess
amount so retained by Government.
With regard to assets like bullion or
jewellery, which are not sold by the
income-tax officer, there can hardly
be any case for compensation because
the seizure of such assets cannot be
said to have deprived the person con-
cerned of any monetary benefit he
might have otherwise obtained from
the same. It is only when money has
been seized and some of the other
seized assets have been sold that the
question of payment of interest should
arise. If the aggregate of the money
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retained and proceeds of assetg sold
exceeds the total of the existing liabi-
lities and the liability determined on
the relevant regular assessment, the
Central Government shall pay inte-
rest at 5 per cent per annum on
such excess.

Where some agsets are to be sold
for satisfying the existing liabilities,
the sale will necessarily take some
time and the sale proceeds will not
thus become available to Govern-
ment from the date of retention of
such assets. The instalments of ad-
vance payment of income-tax also do
not bear any interest for an average
period of about six months, Taking
into consideration the various factors
involved, it is being provided that the
interest shall run from the end of six
months from the date of the order of
the income-tax officer as a result of
which the assets are retained by him
%0 the date of the regular assessment
or reassessment in respect of the un-
disclosed income.

2253

The drive for discovering undisclos-
ed income is likely to induce some
persons to see reason and to come for-
ward with voluntary disclosures. The
main difficulty faced by such persons
is the possibility of heavy penalties
being imposed. 1 propose to give some
concessions in this respect, The com-
missioner may reduce or waive the
amount of minimum penalty impos-
able on a person who has made a
voluntary disclosure of his concealed
income. In addition, such a person
will also not be liable to prosecution
in resne~t of the relevant assessment.
Where, however, the minimum penalty
imposed in respect of all the assess-
ment yearg or that could be imposed
in respect of all the assessment years
involved exceeds Rs. 50,000, it can be
reduced or waived by the commis-
sioner only with the previous approval
of the Board. Before these conces-
sions could be availed of, three con-
ditions have to be satisfied: firstly,
that a full and true disclosure of the
concealed income is made before it is
detected by the income-tax officer,
secondly that the assessee has co-ope-
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rated in any enquiry relating to the
assessment of such income, and lastly
that the assessee has either paid or has
made satisfactory arrangements for
the payment of tax or interest pay-
able as a result of the disclosure I
have given notice of a minor amend-
ment to empower the commissioner to
reduce or waive the minimum penalty
imposable for failure to file voluntary
return of income.

I would like to say in regard to the
searches made, on which I have given
some . information on a question, that
the total searches made was about 500
so far and about 1000 premises were
concerned in these including lockers.
So far, the realisations by way of
tangible assets have been of the order
of slightly more than Rs. 5 crores in-
cluding cash, bullion and other invest-
ments. But an enormous number of
documents have been seized which
will lead to further disclosures. Be-
sides as a result of these searches,
hundi loans which are expectedq to be
bogus of the order of nearly Rs. 50
crores have been unearthed, and in
many cases, the parties have co-ope-
rated in giving the names of the per-
sons who are concerned in these bogus
loans.

Shri Narendra Singh  Mahida
(Anand); Many houses have been
raided, but I know of a case in Cal-
cutta where a firm which had closed
down its business about filve years
back, had been raided and the raid
wag due to a mistaken identity of
same name. If I am permitted to give
the name, I can mention it.

Shri T. T. Krishnamachari: I know
of only one name which was reported
in the papers to be a mistake; I am not
aware of the instance, and I would
like the hon. Member to give me the
instance.

2254

That is the present position of the
activities in this regard,

I would also like to assure hon.
Members who have any doubts in
this matter that I have issued detail-
ed instructions in regard to dealing
with jewellery and also in regard to
dealing with members of the other
sex, that officers should be extremely
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careful in this matter, and wherever
it is necessary for them to go into a
house where there are women, they
should take a woman officer if possi-
ble. So far ag I have heard, I am
happy to say that the behaviour of
these people, that is, the officers of the
department who-have gone in, by and
large, has been exemplary,
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I am confident that the provisions
of this Bill will receive support {rom
hon. Members, Hon. Members are
also aware that since this Bill was
drafted and placed before the House,
I have announced certain concessions
in this regard in my budget statement.
Of course, I would not claim that this
Bill provides the fiscal remedy for
countering the evils of all tax evasion.
Human nature being what it is, the
contest between the tax-gatherer and
the tax-dodger has to go on, and it
may continue, and it does continue in
most countries.

The Bill does, however, in my hum-
ble view, represent an earnest attempt
to gear up the machinery of tax en-
forcement. Sir, I move,

Mr, Speaker: Motion moved:

“That the Bill further to amend
the Income-tax Act, 1861, and to
validate certain searches under
that Act, be taken into considera-
tion.”.

Two hours have been allotteq for
this Bill.

Shri N. Dandeker (Gonda): 1
would like {o say at once that I am
wholly in favour of this Bill, and I
am supporting it for three reasons.

Since 1957, there has been such an
abnormal resort to concealment of
transactions and of incomes and of
wealth from the tax authorities that
this problem has now assumed menac-
ing proportions. And I think quite
rightly, that the Finance Minister has
taken notice of the situation and since
last year, has been taking steps and
the powers necessary to support those
steps, by means of certain amend-
ments which he hag embodied in this
Bill,
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The fight against this menace of
unaccounteq incomes and unaccount-
ed wealth is a matter of interest to all
tax-payers, both direct tax-payers as
well as indirect tax-payers, and it is’
also of very considerable interest,
direct interest to the population
generally, who as consumers, have to
bear the burden of sharply rising
prices and sharply rising taxation
which eventually ends by way of
rising prices. And if one has to fight
this menace, I am entirely in agree-
ment that it is impossible to do so
unless the Department is armed with
adequate powers of the kind that are
embodied in this Bill.

Having sajd that and having made
my position quite clear that I am in
support of this measure in a whole-
hearted way, I would like to make

three genera] observations. In the
first place, I am quijte clear in. my
mind that mere symptomatic reme-
dies of this kind, however  drastic,

are not going to cure the disease, The
disease which js responsible for these
symptoms in terms of unaccounted
incomes and unaccounted wealth is
deepseated, and has been  growing
steadily over the past seven or eight
years; it is not something that has
arisen suddenly during the year
1964 and assumed the proportion
which it has suddenly in the months
of January and February of this year.
Ang it is, T suggest, necessary to be
quite clear about the causes of the
disease and not rest content with
symptomatic treatment of  the kind
envisaged in thig Bill.

I suggest that the first basic cause
of this disease has been over the last
few years extravagant  planning
leading to extravagant expenditure,
both by the Centra]l Government and
the State Governments, particularly
since the commencement of the
Second Five Year Plan. On the other
hand, this has resulted in unrestrain-
ed resort to deficit financing of  all
kinds and to extravagant taxation.
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When you add up these two factors,
in particular the large single factor
of extravagant taxation that started
since 1857, in terms, for instance, of
integrated taxation, of which the
aggregate burden is something stag-
gering because it goes beyond the
total income of a large number of
people affected, when you have re-
gard to the fact that a single opera-
tion of tux dodging, for instance, con-
cealing one's income successfully
also evades the other taxes like
"wealth tax, expenditure tax and gift
tax, I will show you that the aggre-
gate result of this type of taxation at
the level at which it prevails is one
of the strongest incentives to the
-growth of thig particular disease. Un-
less we are quite clear that this ex-
traordinarily increased burden of
direct and indirect taxation  which
since 1957 has assumed proportions of
‘the kind that it becomes a direct in~
centive to accummulation of unearn-
ed income or rather undisclosed in-
come and undiscloseq wealth—until
we are clear about that, I for one do
not believe that measures of this
kind, however drastic and however
necessary, will be a remedy for the
disease that I have just described.
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Now, if the state of taxation and if
the state of deficit financing conti-
nues in the magnitude in which we
have had it jn recent years, I have no
doubt about this: catch a hundred
or a thousand people, but there will
‘be newcomers. The flow of an in-
creasing number of people into this
fielq will continue to be strong. They
will continue to evade price control,
they will continue to evade taxation,
bath direct and indirect, they will
continue to speculate in stocks and
shares, commodities and  bullion.
Whether you like it or not, whatever
the consequences, they will continue
to speculate. they will continue to
hide their wealth, they will continue
1o hide their income because there
are direct incentives for doing so by
reason of the circumstances I have
just indicated.
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Minister might well consider ug a
matter of long-term policy, is to
carefully examine the causes of this,
carefully examine what can be done
by way of long-term remedy. For
the short-term menace, this Bill js
obviously a necessity. But it is of no
use merely dealing with  the short.
term problem. What is necesary is
to deal wtih the basic causes. They
are, as I have suggested, inflation on
the one hand and high taxation—
savage taxation—on the other, both
in the fleld of direct and indirect
taxes.

It is, for instance, an extraordinary
thing that in the last two or three
years, the magnitude of the evasion
of indirect taxation has become very
considerable. I remember some
years ago—not many  years ago—
there was hardly any question of any
large-scale evasjon of indirect taxes.
But today, the extent of evasion of
indirect taxes, as a direct consequ-
ence of the level at which indirect
taxes now stand, is so alarming that
it is another source of accretion to
undisclosed incomes and undisclosed
wealth.

The second gemeral comment I
would like to make is a procedural
one. I am really unhappy that on a
matter of this kind, the Finance Min-
ister should have thought it neces-
sary to introduce an ordinance in
between two sessions of parliament
followed by a Bill. 1 suggest resort
to ordinances in matters of this kind
is utterly objectionable. The last ses-
sion ended on 24 December; the pre-
sent session began on 17 February,
and in between, we are to  believe
that an emergency arose, between 24
December and 6 January, which
should have necessitated the promul-
gation of an ordinance. I suggest no
such sudden emergency arose. What
has been happening is that the process
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has been going on. Since the amend-
ment of the Income-tax Act and the
Finance Act of 1964, searches are
going on, seizures ar€ going on.
Everybody knows what is going on,
‘the Finance Minister and his Ministry
more than anybody else, and there
‘was no particular emergency that
arose in the month of January on the
4th of that month—necessitating an
ordinance.

The justification in terms of which
this ordinance was promulgated is
this—1 quote from the Finance Minis-
ter's statement on the ordinance laid
an the Table:

“In the context of the severe
gtrain imposed on the economy by
unaccounted money, unearthing of
such money wag of extreme ur-
gency and called for immediate
action”.

Actually, of course, the unearthing of
unaccounted money and unaccounted
fncome by searches has been going on
throughout last year, and there was no
question of immediate action or im-
mediate urgency.

“As however, Parliament was
not expected to be in session till
‘the third week of February 1865,
there was no alternative but to
amend the income-tax Act, 1961
suitably by an ordinance and
acco~dingly, the Income-tax
(Amendment) Ordinance promul-
gated by the President on the
6th January 1985”.

1 suggest this is an argument that is
untenable, should not have been re-
sorted to because the situation is one
well known, has been developing, and
it is not enything of a particularly
emergent character that suddenly pop-
ped up in the early week of January
ne-essitating the promulgation of this
-ordinance.

Finally, one more general point,
and I shall have done. I have said
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this several times in this House dur-
ing the shoit period [ have been here,
namely: let us have as drastic legis-
lation a3 may be necessary against
lawless elements or anti-social ele-
ments, But for heaven's sake, jet that
legislation not be lawless legislation.
It should be drastic but not lawless
In g civilised country, even the most
anti-social elements are entitled, if
we are to retain our own respect for
our Constitution, if we are to retain
a sense of honour and trust towards
our Constitution, to legal remedies, I
suggest that the deprivation of juris-
prudence, deprivation of at least
minimum procedural requirements of
civilised life, ought not be to allowed.
I will make only one exception to that,
The only exception where procedural
deprivation of the rights, liberties and
privileges inherent in one being a citi-
zen of this country, would be counten-
anced would be where people wish to
take advantage of those liberties and
privileges to overthrow the very cons-
titution under which they seek pro-
tection, and in particular when they
seek to overthrow it by violence or
by aid, direct or indirect, from an
enemy country. Then onlv, such per-
sons should not be entitled to the
normal privileges of the rule and pro-
cedure of law.

1 suggest we ought to keep our
balan.e on this subject. I know how
difficult it is. I know how difficult is
the lot of the executive officers in
tackling a problem of this kind, or the
problem of corruption or that of food
adulteration. I mention these be-
cause these were pieces of legislation
that came before this House during
the last session. But the whole range
of legislation that I have had the op-
portunity of looking into during the
short time I have been here— the
Anti-Corruption Bill the Essential
Commodities (Amendment) Bill, the
Prevention of Food Adultration (Am-
endment) Bill, the Gold1 Contro! Bill,
the Companies (Se-ond amendment)
Bill—the whole range of them co-tain
provisions negativing some of the basle
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-and essentia] principles of legal pro-
cedure and of civilised jurisprudence.
I suggest that whatever the pro-
vocation, it ill behoves a civiliseq,
democratic country—] emphasize the
word “civilised” because I know that
in a number of other countries which
are either not civilised or not demo-
cratic, there are complete abandon-
ments of jurisprudence and normally
recognised principles of jurisprudence
—to succumb to that temptation.

The only reason why I have tabled
a few amendments is not that I have
the least objection to this measure,
but I believe that some of the excess-
eg in the Bill, some of the indefensi-
ble, lawless provisions of the law,
ought to be deleted. I am certain that
the Finance Minister will have a look
at the amendments I have put in and
I hope, T am not sure I hope justly,
but I have the hope that the Finanze
Minister will find it possible to accept
some of them.

With these observations I would
like to repeat that this measure has
my wholehearted support.

Shrimatli Renu Chakravartty (Bar-
rackpore): I would, first of all, like
to congratulate the Finance Minister
on having brought this piece of legis-
lation not a day too soon.

As a matter of fact, much of the
wealth that has been unhoarded has
been in my city. For a long time we
on this side of the House have been
ponpointing how seme of the biggest
and richest people in our city have
been evading the law. I remember
very clearly that I put a question
several years ago—it must have been
two years ago—to the Finance Minis-
ter with regard to these hundis and
the transactions that have been going
on. It was estimated at that time,
even according to mv information,
that these illezal hundi transactions
ran into not Rs, 80 crores but a
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thousand crores. But I was given a
very cavalier answer by the then
Deputy Minister that this was not
correct at all, that a few crores had
been unearthed here and there, and
that the matter was under investiga-
tion. I am happy that at least now
the point that I made—shall I use
the same word?—of .the ‘“savage”
making of profit, illegal profit, by
these illegal hundi transactions, that
very fact has been established.
The fact that it is a substantial
amount of money, unaccounted
money, has also been established by
the unearthing of Rs. 50 crores. I can
assure the Finance Minister that if he
goes ahead with it without any fear of
various pressures that are being
brought upon him, and will be
brought upon him, he will certainly
come anywhere near ten times the
amount which he has already un-
earthed, if not more.

How these things are interlinked
with some of the biggest financial in-
terests and banks has been brought to
our notice very recently. The Manag-
ing Director of the Dena Bank, tor
example, is reported to be in league
with illegal hundi transactions. I
would like all the powers that are
being given to the Finance Minister
to be used to unearth these things.

They are very complicated things.
It is not 3 simple question of inflation
only. I think there is oversimplifi:a-
tion in the speech of my hon. friend
Shri Dandeker where he says that the
real basic, root cause is inflation and
savage taxation. There are many
countries in the world with quite a
high degree of affluence who also have
anti-monopoly, anti-trust laws, who
also have taxation which is almost as
high as ours, and yet we do not find
that there is this tremendous attempt
to evade taxation that has been go-
ing on in our country for the last so
many years.
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The question of having an ordinance
has not found support from this part
of the House normally, but in this
particular matter, if our Finance
Minister has been able to bring to
book even a few cases with the help
of this ordinance—he has not told us
as to how many cases he has brought
to book after the ordinance by the
use of this ordinance—I am sure this
House will give him that authority,
although we again caution that ordi-
nances should not be normally used.

This very House gave legal sanction
to an ordinance which was passed with
regard to another matter, namely the
booking of blackmarketeers, but the
States have hardly wused it. It has
been used in our State, but beyond
that I do not think any other State has
used it,

8hri Nath Pal (Rajapur): Does it
mean, madam, that blackmarketeers
flourish only in your State?

Shrimati Renu Chakravartty: I be-
fieve that in our State the police and
the customs authorities have been far
more alert, and they should be far
more alert because we are the centre
of what is known as “Burra Bazaar”
and Clive Street, and I am sure that in
other cities too, in the city of my hon.
friend, there must be many such, but
yet we have not seen much being
done except opening up the lockers of
film actors and actresses.

I do not know how far this mea-
sure is going to help in the identi-
fication of hoarded wealth in the
more intricate forms. For example,
in the matter of under-invoicing and
over-invoicing we are losing the
biggest amount of money. There is
an amount of Rs. 10 crores due on
this score in jute transactions by
Messrs. Bird & Co., one of the
biggest companies in jute and other
things, but I am told that this matter
is now under adjudication. We do
not know when this is going to be
completed. Bird & Co.'s adjudication
for the export of iron ore in the name
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of Orissa Minerals Limited is also out-
standing. Bird & Co., took an injunc-
tion to delay the case in the High
Court. This delay, we are told, en~
abled some of the Englishmen who
were directors like Mr. Pilkington, to
escape. They have retired and gone
away, they are no longer responsible.
Therefore, we lose every year hundreds
of thousands on this.

Shri Surendranath Dwivedy (Ken-
drapara): The injunction hag just been
withdrawn.,

Shrimat! Renu Chakravartty: Yes,
but it has been delayed so long so that
Mr. Pilkington and other Englishmen
could get away.

These are matters in which I do not
know how far this measure is going
to help. If there are lawless ele-
ments, I do not say we should have
lawless laws but certainly stringent
laws should be brought in. Jurispru-
dence is always trotted out to us in
this connection, but on the question of
treason alone we are told persons need
not be proved to be traitors. they
may be put behind bars. When it
comes to these traitorous people, these
amassers of illegal wealth sucking not
only the blood of the country but the
defence potential of the nation, the
excuse is that these are lawless laws.

What has happened to Messrs.
McLeod & Co., which hag evaded
taxes, taken away from the exchequer
large amounts of money which was
due to the nation? We find there are
s0 many other cases. Coming again
to the city of Calcutta, even the flour
mills have made unaccounted money
of Rs. 4 crores—just flour mills.

An hon. Member: Rs. 5 crores.

Shrimatl Renu  Chakravartty: I
think it is Rs. 5 crores. 1 was erring
on the lesser side. This was brought
to light just by a sudden raid upon
them. The most fantastic exposures
were made. They had builf rooms
within rooms. The customs officials
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were able to get hold of a room be-
hind a big glass mirror, and all sorts
of such adventurous things came out
in the papers. Every day this is
happening.

‘Therefore, 1 would urge that this
corruption, this evasion, which ig the
result of the growing monopolistic
trends in our country, should be put
down. Those people with big money
which wields enormous power not
only upon society but upop the ad-
minisiration, upon the Government,
and which often helps political part-
fes, especially the party in power,
have to be brought to book. I am
glad that such a measure is being
brought on our statute-book, but we
would like very much to know from
the Finance Minister how far these
more intricate ways of evasion are
going to be brought to book, and
whether these long and tortuous
methods of delay which really hold
up the final getting of that money to
the exchequer will be shortened and
a mere efficient method of getting the
evaded taxes will come about.

13 hrs.

Lastly, this House hag been very
agitated on the question of the find-
ings about the ex-Chief Minister, Mr.
Patnaik and* Mr. Biren Mitra. Large
amounts of money have also been
made in their case. We would like
these matters to be looked into. My
hon. friend Mr. Kamath with his
voluminous book will be able to make
further disclosures. We have been
really worried how it is that these
large amounts of money could be made
by these very highly placed persons
in Government without being brought
to book....(An hon. Member: They
do not pay income-tax). How much
income-tax should be paid by them?
Not only that. We are told that these
two particular persons—I am sure
there are others—have been unable to
make any personal gains. But the
companies which they had been run-
ning so long had just been technical-
ly transferred to the nameg of their
wives. Until the wife and husband are
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divorced, I do not know how a woman,
who has earned that money did not
pass on a part of her gains to her
husband. I am unable to understand
how such a sophistry can be tratted
out to us in Parliament.

Once again I express the hope that
this piece of legislation will be ahle
to bring in much larger amounts to
the public exchequer. This huge
amount of black money {8 today asso-
ciated with big money and big power
which is almost a parallel govern-
ment; I hope that this power will be
incapacitated and our poorer sections
of people will be able to be saved
from the crippling, burdens of taxa-
tion which have been heaped upon
them for so long.

Shri Sachindra Chaudhuri (Ghatal):
Sir, 1 have not much to say as
Mr. Dandekar has in his speech prac-
tically covered much of what 1 want-
ed to say. I give wholehearted sup-
port to this measure. This evil of tax
evasion has been in this country for
a long time. The methods proposed to
The drastic
disease, an evil disease needs a dras-
tic remedy angd that remedy is propos-
ed in thig Act. It is hardly necessary
for me to go into the question as to
what was the reason for this disease
and whether symptomatic treatment
could have effected a cure of this
disease or not for the simple reason
that that matter will better be dis-
cussed and will come to be discussed
when the question of flnancial measur-
es and the Finance Bill are discussed.
It is common knowledge that tax eva-
sion is practised. Equally, the powers
that have been given to the taxing
authorities earlier seemed to have
been short of those that were neces-
sary to check this evil. The power
of search is very salutary and should
be very helpful and I am not in favour
of curtailing it even by one inch un-
less it is absolutely necessary. This
measure has come in after the evil has
been rampant for a number of years
It is not as if iy is being introduced in
haste to cure something which has just
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happened. The evil has been going on
from year to year. In those circum-
stancés, my contention is that it is
jus* and proper that this measure
should be enacted. I also say that
while normally I disagree with ordi-
nances, having regard to the evil
which was growing and having regard
to the financial stringency in the coun-
4ry, it was, in my view, necessary to
-have this ordinance enacted. The
sooner the evil ig treated, the better it
is. What harm would have come, if
it had not been done, between the 6th
of January and the 6th of March, is a
question which could be debated for
any length of time, as also the ques-
tion how much money has been re-
moved, whether money has been re-
moved, whether it could have been
removed or whether peo¢g2 could
have made certain preparations for not
being caught and so on, if they had
foreknowledge of these provisions.
These are matters which could be de-
bated. But we have alsp to recog-
nise that the evil has to be remedied
as quickly as possible.

There i only one thing which:

troubles me and that is that large
powers are being given to income-tax
‘officers; in that, I include the inspec-
tors, commissioners and so on. These
powers are certainly ‘meant to be
used. Al these gentlemen, however
esteemable they may be, are human.
being human. they are somtimes
likely to exceed in their enthusiasm
the powers that they are given and
forget the purpose for which the power
has been given. I am not suggesting
that there should be an elaborate set
of rules framed for the exercise of
these powers. But there should be
clear administrative directives given
to these officers so that they may err,
it at all, on the side of moderation
rather than on the side of excesses. In
one’s experience, one COmMES across,
on the one hand, caseg of excess of en-
thusiasm and on the other hand,
inertia. There gre cases with which
I am familiar where income-tax
assessments had been delayed for
_years and there are cases which for
still in the courtg after 15, 16 or 17
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years and have not yet been determin-
ed. On the other hand, there are
cases where taxes had been paid and
inspite of that fresh demands are
made and threats are put forward: {f
you do not pay these demands, you
are going to be penalised. So, I say
that proper guidance should be given.
One goeg to the income-tax depart-
ment and one finds that some records
are lost; the clerk has not come with
the records therefore, one has to go
away to come on some other date.
These are the sort of ordinary evils
from which we suffer. Previously,
we used to suffer in thig country from
cholera. malaria and so on. Now we
suffer from dilatory or careless tax
and authorities. We get used to them,
to many kinds of evils the suffering
of the individual continues. When
you are going to entrust very large
powers to a body of administrators,
without any judicial experience, my
submission is that they should be in
some way controlled. I am not sug-
gesting that there should be another
court or tribunal or anything like that
but there should be clear directiyes to
control the exercise of thesc large
powers.
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A great deal has been said about
black marketing anq making by tax
evasion illegal money and so on, I
associate myself fully with the recog-
nition and condemnation of these evils.

An hon. Member: You associate
yourself with these evils!

Shri Sachindra Chaudhuri: I mean
to say that I associate myself with
the sentiments expressed on these
evils: my honourable friends know it
very well. These evils should be put
down with a irm hand but a firm
hand need not be a mailed hand; it
can be a gloved hand. I do not say
that it is necessary now to go into the
question as to what is the cause of
tax evasion. The specific purpose of
thig piece of legislation ig to try to
get hold of whatever accumulation
there has been of black money or the
tax evaded money and to devise ways
and means so that there may be
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dbrought to the use of the people of
India. With these observations, I
give my wholehearted support to this
measure. 1 do request the Finance
Minister to take into consideration
what I have said, namely, these arbi-
trary powers given to these gentle-
men may in some form be adminis-
_tratively ccatrolled so that they are
exercised fcr the common good and do
not result in common oppression of
even uncommon men. There are
criminalg in this country entitled to
have a fair trial and why ghould not
some people who may or may not have
evaded tax have that some considera-
tion shown to them. After ail, the
powers of search and seizure are very
drastic powers indeed and these
powers are to be exercised upon in-
formation that might be given by a
person who ig either a disgruntled
gservant or a person who is a false
frieng or who is really a person who
considers it is his duty to go and give
his suspicious as informatien. 8o far
as the third person is concerned, it is
hoped the Government will not act on
what he says. As for the others, the
concerned cficers ought to make some
enquiries, and there also, administra-
tive direction might be given as to
what checks are to be put on these
people who would be common infor-
mers, who would be making it their
business either to justify or to vindi-
- cate their old enuities or for the pur-
pose of getting some—I do not want to
use the expression—blackmailing pro-
fit, anq give some information which
may or may not be true and which
may cause i great deal of harassmeat
to the ordinary citizen,

1 do implore the Fimance Minister
to take this matter into consideration
to see if he cannot give some adminis-
trative directions or make some ad-
ministrative rules which are commu-
nicated to the persons authorised to
.make searches or seizures and make
them a little more considerate than
they otherwise might be.

Mr. Speaker: Shri Bhagwat Jha
Azad—Shri A P Shearma—8bri

MARCH 3, 1965

Income-Taxr (Amdt) 2270
Bill
Tulsidas Jadhav,—Shrimati Yashoda

Reddy—Shri Muthiah—Absent.

Shri D. C. Sharma (Gurdaspur): I
have sent my name, Sir,

Mr. Speaker: This i the list given
to me by the Minister of Parliamen-
tary Affairs. Names have been sent.

Bhri Nath Pai (Rajapur): With due
regard to courtesy to the Chair, I
may point out that the half a dozen
or sp names read out by you were
all from the ruling party and all of
them were absent.

M=, Speakier: I am sorry this lst
is for the other business Shri
Basappa.

8hri Nath Pai: The point was that
all of them are from the ruling party;
Shri Kamath has been rising, but you
have been good enough to call other
Members.

Mr. Speaker: Two from the Op-
position have been -~alled; and then
two from the Congresy party have
been called. Then I shall come to the
Opposition.

Shri Nath Pai: All the four or five
were absent.

Mr. Speaker: That was my mis-
take, That list is put down for the
railway budget. Now, Shri Basappa.

Shri Basappa (Tiptur): Mr.
Speaker, Sir, 1 have been listening
to the hon. Members from different
sections of the House and they gen-
erally welcome the Bill sponsored by
the Finance Minister, While listen-
ing to them, I felt that all are ex-
pressing more or lesg the same opin-
ion ag the hon, Minister in the matter
of handling the umaccounted money.
This drastic evil requires a drastic
remedy and therefore we feel that
the Finance Minister is right in bring-
ing this Bill. But what I heard from
Shri Dandeker wag that we are in-
duiging in an extravagant planning
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and that may be the basis for all
these evils. I do not agree with him.
This country is a vast country and a
certain amount of planning is neces-
sary and we have all agreed to a
planning of this nature and this size.
To say that it is extravagent and
that there is extravagance in plan-
ning and also that we are having a
lawless provision in this Bill is some-
thing which I cannot approve of.

2271

1 congratulate the Finance Minister
on his courage, his boldness and on
the responsibility which he has shown
in bringing a Bill of this kind. The
points made here to the effect that
hundreds of crores of money remain
ag unaccounted money and that some-
thing has to be done, are correct, and
8o the Finance Minister deserves all
congratulations on bringing thig Bill
The unsociable elements in this coun-
try are growing in large numbers
and something must be done to check
these unsociable elements.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Anti-social elements.

Shri Basappa: 1 stand corrected, I
meant only anti-social elements, The
anti-social elements are coming in
the way of our big plans and they
are also coming in the way of honest
tax-payers and in the way of demo-
cratic socialism which we want to
establish in this country. The prices
are going high. All this is the re-
sult of unaccounted money, and there-
fore, the Finance Minister iz right,
if not too late, in bringing this Bijl
before the House.

1 welcome this Bill because he has
employed two methods as he himself
has said. One is that he ig gearing
up all the machinery to take up this
big task, and at the sathe time he is
allowing some incentives for volun-
tary disclo